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HOUSE OF THE PEOPLE

« Friday, 23rd May, 1952

The House met at a Quarter Past
Eight of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-15 AM,

SAURASHTRA (ABOLITION OF

LOCAL SEA CUSTOMS DUTIES

AND IMPOSITION QF) PORT

DEVELOPMENT LEVY REPEALING
BILL.

The Minister of Home Affairs and
States (Dr. Katju): I beg to move:

“That the Bill to repeal the
Saurashtra (Abolition of Local Sea
Customs Duties and Imposition of)
Port Development Levy Ordinance,
1949, be taken into consideration.”

Hon. Members would very likely
have read the Bill as also the State-
ment of Objects and Reasons. It is not
necessary for me therefore to take up
the time of the House in explaining
the provisions of the Bill. The Bill is
intended to replace an Ordirance which
was passed to repeal certain port levy
duties, imposed by the Saurashtra Gov-
ernment for the purposes of carrying
Jut some improvements. That object
has now been achieved, and the levies
were no longer necessary. An Ordi-
nance has been promulgated to repeal
those levies. We are now bringing in
this Bill in order to replace that Ordi-
nance.

Mr. Speaker: The question is:

“That the Bill to repeal the
Saurashtra (Abolition of Local Sea
Customs Duties and Imposition of)
Fort Development Levy Ordinance,
1949, be taken into consideration.”

The motion was adopted.
38 PSD.
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Clauses 1 to 3 were added to the
Bill.

The Title and the Enacting Formula
were added to the Bill

Dr. Katju: I beg to move:
“That the Bill be passed.”

Mr. Speaker: The question is:
“That the Bill be passed.”
The motion was adopted.

DISPLACED PERSONS (CLAIMS)
AMENDMENT BILL

The Minister of Rehabilitation (Shri
A. P. Jain): I beg to move:

“That the Bill to amend the Dis-
placed Persons (Claims) Act, 1950,
be taken into consideration.”

The House would be aware that the
Displaced Persons (Claims) Act was
passed in the year 1950. Its duration
was for two years. It received the
assent of the President on the 18th May
and became law. It was expected at
the time that the work of the verifica-
tion of the claims would be finished
within a period of two years. About
10.50,000 claim sheets were received.
A claim sheet, according to our defini-
tion, means a claim with regard to sll
the properties situate within the juris-
diction of a Claims Officer. Now, the
verification of 10.50,000 claim sheets
was by no means an easy matter. These
properties are situate in Pakistan. We
wanted to exchange records, the munici-
pal records and registration records,
but Pakistan was not amenable to that.
Displaced persons had entered India
under rather difficult conditions and
many of them could not bring their
title deeds. Therefore we had to under-
take a task which is perhaps unique in
its difficulties. Our Claims Officers are
not in a position to visit the property.
In many cases, there is no written docu-
ment in support of the claim, and the
verification has to be done by a method
of checks and cross-checks.
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There was another limiting factor.
We had to recrujt the Claims Officers
mostly from among the displaced per-
sons who had some knowledge of the
properties left behind. Thus therefore,
there was a limitation upon the num-
ber of persons whom we could appoint
as Claims Officers. We have m;ide
every effort to lap all the possible
sources. Yet, we could not get more

than® 300 suitable officers, and as we .

went on making more and more ap-
pointments, 1 felt that the quality
of the Claims Officers was deteriorating
and a stage arrived when I thought
that it would not be safe to appoint
any more Claims Officers. Some hon.
Members of this House and newspapers
are apt to stress that a larger number
of Claims Officers would expedite the
work. In a limited sense that is true,
but beyond a certain limit a larger
number of Claims Officers does not
necessarily mean that the work would
finish sooner.

The position today is that out cf
these 10.50.000 property sheets—nearly
1,50,000 relate to agricultural land out-
side the Punjab. .The House would be
aware that the land owners of the West
Punjab and of Punjabi extraction in
other areas of West DPakistan were
allotted land on a quasi-permanent
basis. That left out the land-owners
of Sindh, Bahawalpur, North West
Frontier Province and Baluchistan
who were not. of Punjabi extraction.
The claims filed by these persons
amount to 1,50,000 property sheets.
These claims are being processed by
a sub-section of the Claims Organisa-
tion separately. Now, that leaves a
balance of about nine lakhs of claim
sheets. Already. we have verified a
little over seven lakhs of claim sheets.
That leaves a balance of two lakhs of
claim sheets.

It would not be proper to calculate
the time that we shall take in verifying
these two lakh ciaims in a strict rathe-
matical way, because now the claims
or the property sheets that have been
left over relate to composite properties,
that is to say properties in which there
are a number of co-sharers.

Hon. Members would be aware that
we invited claims and wanted that_ dis-
placed persons should file them within
a period of three months, which

expired on the 30th September
1950 but the response was ra-
ther poor, and we extended

the veriod by one more month, that
is, for the whole of the month of
October. The response was more en-
couraging. Yet, even after the last
date for the receipt of the claims was
over. claims continued to pour in.
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" We went on receiving these claims for

15 montas but about the end of January,
1952, a stage was reached when we
felt that we could not receive more
claims. .

Another thing. When the claimant
does not appear before the Claims Offi-
cer, he would be within his rights to
throw out the claim but we do not want
to throw out any claims on technical
grounds. Therefore, the speed with
which we can function depends as
much upon the co-operation of the dis-
placed persons as upon ourselves. I
know that the verification of claims at
an early date means a lot for the dis-
placed persons. I can assure homn.
Members that I have been personally
looking into all the minor details—de-
tails which should not ordinarily con-
cern a Minister—regarding the verifica-
tion of claims.

. We have been accused of delay
in verlfication. I have oniy
to submit that the minimum
delay has taken place, judg-
ing from the uniqueness of the work
which we had to do. At any rate, now
we have reached a stage when we can
see the end of the labours well within
sight. I find that two amendments have
been tabled. I might just say a word
about them.

Shri Hukam Singh (Kapurthala-
Bhatinda): As regards my amendment,
there is some mistake.

X S_l;ri A. P. Jain: 1 was going to refer
o 1it. ‘

Those two amendments are actuated
by the desire of the hon. Members
that the work should be finished soon.
I fully share their anxiety. I can assure
them that I am as keen to finish tms
work soon as any hon. Member of this
House or as any displaced person.
Normally I am not in the habit of giving
an assurance at least so far as time
limits are concerned. But today I feel
somewhat in a secure position, and
while T seek the extension of this law
for another period of one year, I can
assure hon. Members that I am going
to complete this work substantially
within the next four months. If a part
of the Claims Organisation has to be
kept thereafter, it will be only for the
purpose of tying up the loose ends.
When we deal with a problem of this
magnitude, there are certain loose ends
left, and it is always best to keep a
skeleton organisation for the purpose
of tying up those ends. The motive
which has actuated some of the hon.
Members to give notice of the amend-
ments is fully appreciated by me, :nd
I would request them not to press ine
amendments, because I am going to
fulfil their desire perhaps in a shorter



period than any of the amendments
contemplate. Certain types of . diffi-
culties may arise later on, and if the
amendments are accepted, we shall have
no machinery left,

An Ordinance was promulgated by
the President on the 5th of this month
to keep the Act alive. Now it is pro-
posed to give it the shape of an Act
and 1 hope that the House will agree
to convert this Bill into an Act.

Mr. Speaker: Motion moved:

“That the Bill to amend the Dis-
placed Persons (Claims) Act, 1950,
be taken into consideration.”

In view of the special nature of
the Bill—by which I mean that it is
only a one-clause Bill-—~there are two
amendments, which the hon. Minister
referred to, and strictly speaking, pro-
cedurally, the amendments could be
moved when the clauses are put to the
House and the discussion will be open
then, and the discussion is also com-
petent at the consideration stage. So,
I think, hon. Members should appreciate
that we shall have one discussion
wholly on the small point involved—
there is no principle involved, and
parties seem to agree—and the hon.
Minister promises a much earlier dis-
posal, at least hopes for a much earlier
disposal than the movers of the amend-
ments seem to indicate. I am uot
going to request the movers to press
or not to press the amendments—itis
their business—but what I would sug-
gest is that we shall have one discus-
sion, and we may have that discussion
at the consideration stage. it being
distinctly understood that there wi'l
be no repetition of the same discussion
when the clauses are put. The clauses
go 1n automatically. excepting this, that
the hon. Members, if they so choose,
will have a chance of moving the
amendments; but the discussion will
be common. )

Shri Hukam Singh: I feel one. diffi-
culty in that procedure, as at the
clauses stage it will be difficult to refer
to all aspects of the Bill and we shall
have to confine ourselves to the ques-
tion of period only. Now we can refer
to many matters. We can refer to the
working of the verification department,
and to other matters also.

Mr. Speaker: The hon. Member is
perfectly right in saying that when the
amendments are moved, the discussion
will be of a restricted character. The
character of the discussion on a con-
sideration motion will be wider. There-
fore, I was proposing, from both points
of view, a discussion at this stage in-

cludir.lg the discussion on the moving
of the amendments. I think the posi-
tion is clear now.

An Hon. Member: I think the hon.
Member, Shri Hukam Singh, has with-
drawn his amendment.

Mr. Speaker: No.

Shri Hukam Singh: I will not move
my amendment. I will only support
the amendment of my hon. friend ‘Lala
Achint Ram. But I hope that, whether
1 withdraw my amendment or not, I
klave a right to speak.

Mr. Speaker: I am concerned with
the procedural aspect. This is not the
stage at which the hon. Member can
be called upon to withdraw the amend-
ment. The amendment is to a parti-
cular clause, and it is cnly when the
clause is before the House that he can
say whether he wishes to mobve the
amendment or not. Of course, the
House can take it for granted that he
is not moving the amendment. That
is another matter. But even if he with-
draws his amendment, it is perfectly
open to him to speak, but it will nct
be open to him later to reopen the dis-
cussion. I will give him an opportunity
to move the amendment if he wants
to, but that is for him, not for me.

Shri Hukam Singh: As has been
properly explained by our Minister, this
Bill seeks to extend the period of Dis-
placed Persons (Claims) Act, 1950, as
the claims are being verified. We have
been told that about seven lakhs out
of nine lakh claims nave already been
completed and nobody would question
the propriety of extending the duration
of this Act because we are all keen
that this job should be finished and
finished as early as possible. When
the original Bill was put before Parlia-
ment in April 1959, it was the Govern-
ment's amendment that the duration
should be two years. Some of us did
object that it should be one year be-
cause we feared that already four
years had passed and nothing had been
done. The plight of the displaced per-
sons was getting from bad to worse.
What little they had brought with them
in the shape of ornaments. clothes or
cash even, everything had been exhaust-
ed.

[SHRI M. A. AYYANGAR in the Chair]

The Prime Minister referred yester-
day and said that when any Member
of the Opposition criticises everything
that is done by the Government. it is
to be presimed that his criticism is not
genuire or honest. I am aware that
the Government has been making
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efforts to rehabilitate the displaced per-
sons and sufficient, I should say, has
been done in this regard. But I can-
not refrain from observing that more
remains to be done. We should not
feel complacent that we have done
our duty. I must at this moment out
of personal regard as well as out of
public duty pay my tribute to the Minis-
ter that he has been very keen. (Hear,
hear) He has been taking interest in
the rehabilitation of the displaced per-
sons. But I must bring to his notice
that as I have felt, liquidation of camps
also has been considered as tantamount
to rehabilitation. If he wants* certain
instances, I can quote him this one in-
stance which is also the latest and
which I brought to his notice two or
three days ago. In Yol camp there were
certain refugees. Though they may not
have strict relevance to this Bill, but
certainly "that is a very recent affair
and 1 want to draw his pointed atten-
tion to this. They have been trans-
ported .to some place which is about
25 or 30 miles from Bhopal. These
persons were the residents of Kashmir
and of Muzaferabad where the climate
is cold. But now, where have they been
put? The place that they have now
been put in is a terrible place where
even drinking water is not available.
I was told that one child had already
died. I have by this time received
about a dozen telegrams and the Minis-
ter also, I believe, must have received
more than that. I approached the
Minister about this and he assured me
that he has asked the Chief Commis-
sioner to look into the matter and
arrange to deepen wells. So this much
is admitted that the wells that are there
already, do not give as much drinking
water as is needed. You will be sur-
prised that these people are all land-
owners who have been sent there so
that they might cultivate lands and pro-
duce food. But it is regrettable that
they do not find water for drinking
purposes—what to say of raising any
crops. I have been told that the Chief
Commissioner has been asked to deepen
those wells. May I ask whether the
undertaking of deepening wells given
by the Government would be any solace
for those persons that happen to be
there and do not find any water to drink
for the present? That deepening of
wells which has been directed by the
hon. Minister now must take some time
and the Chief Commissioner also must
take his own time in implementing that
undertaking of Governmenf. After
some time he will direct some other
officer to do that. Thus things are de-
layed unnecessarily and the problem
continues to remain unsolved. I would
stress the fact that such problems re-
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quire immediate relief and cannot
brook any delay. But that is not being
done here. So, this is only an instance
of how things are done.

At that time alsa when the original
Bill was brought, an objection was
taken because the amendment came
from the _Government Benches that
the officials were of the opinion that
they required two years at least to
complete this verification of claims.
Some of us moved an amendment to
that proposal and stressed that it should
be one year. An assurance was given
that the task would be completed as
soon as it was possible but that period
of time must be given. Otherwise the
Government should have to come up
again to this House for an extension of
time. On that assurance we all agreed
agd the period of two years was grant-
ed.

Now, this Bill is before us that that
period of two years be extended by
another year. I do not grudge it. We
will agree that some extension is to
be given but my contention is that as
little time should be taken as possible,
because even though the Minister gives
this assurance that he will see that
the job is finished as early as possible,
this matter of extension of time wil}
ultimately have a psychological eflect
upon the displaced persons who have
been waiting for those long five years
for some relief to come to them.

We are told that seven lakhs of
claims have been verified. We were
also told on the 19th of this month
that the work was started in Decem-
ber 1950. So it has taken us about
17 months to complete seven lakhs of
claims out of nine lakhs. But even
on mathematical analysis—which he
says it is not proper to take into con-
sideration here—it should not take
more than four or five months.

Shri A. P. Jain: That is my hope.

Shri Hukam Singh: My request to
him is that if the hon. Minister wants
that the period should be extended now
by one year, he should not forget 1o
consider the effect that this would have
on the displaced persons.

This problem, we are told, is un-
paralleled. Certainly, all  problems
connected with partition are unparal-
leled, because partition itself was un-
paralleled. When we accepted parti-
tion, we had to accept all problems
arising out of that partition, and tackle
them at the highest level.
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Now, so far as these claims are con-
cerned, I have to submit one or two
things as regards actual verification.
In the Statement of Objects and
Reasons we have been told that the dis-
placed persons were slow in filing their
claims in the beginning. I am sorry
I am unable to agree with the hon.
Minister there, because on the 20th of
April 1950 when the original Bill was
placed before this House, the ghspla_ced
persons had already filed their claims
in large numbers. At »east most pf
those claims had been received and in
the very statement of the hon. Minis-
ter it has been put down that more
than five lakhs—5,34,700—claims had al-
ready been received. So it is clear
that a substantial portion of the claims
had already been received. There may
be some other reasons which did not
permit the organisation) to work till
December 1950, but this was not the
reason that the displaced persons did
not come forward with their claims.
There is significance in that as well.
It was right to a certain extent that
the displaced persons were chary of
coming forward, were hesitant, were
reluctant because they had not that
confidence in the Government that it
wou'd fulfil its pledges, because the
Government had been changing its atti-
tude towards this question of refugee
property. I might develop the point a
little further. When we came here as
refugees in 1947 we had big hopes in
our minds; we thought we had been
sacrificed for the sake of the country
and perhaps it would be taken as a
national loss. that all of us would be
compensated out of national funds, that
it would be a national problem for
the whole country. But ultimately we
found that as the time passed we iost
the sympathies that we had in the be-
ginning. May be we miglit L e to blame
to a certain extent, I do not say that
no portion of the blame lies on us. but
I can say that the sympathies that we
had when we came here had been
dwindling away as time passed. At
that time we were received with
courtesy, with warmth, now we are
intruders, now we are campetitors, now
we are not liked as much as we should
have been. And as the rehabilitation
policy of the Government has not been
planned—it has been changing from
time tostime—the displaced persons
have lost their faith and confidence in
the Government that they could get
what they had heen promised. In the
beginning every effort was made so
that we should get some initial pay-
ment and the balance later from Pakis-
tan for the excess of value of the
vroperty that our refugees had left be-
hind in Pakistan. Five conferences
were he!d but upto June 1949 our Gov-
ernment found that Pakistan was not
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prepared to pay a single pie. Our
Government pressed that the settle-
ment should be on a' Government-to-
Government level and Pakistan refused
it outright; they said they would not
accept it. Therefore when the situation
had become clear that nothing could
be got from Pakistan then a special
conference was called here in July
1949 when Shri Gopalaswami Ayyangar
assured the representatives of the re-
fugees that compensation would be
paid and detailed the *sources out of
which it could be paid. He said clear-
ly that one would be the evacuee pro-
perty left by Muslims here in India,
the second, he said, would be what we
could get from Pakistan, and the third
would be the portion that the Govern-
ment could itself contribute towards
this fund. But in December, 1950 we
were disillusioned because a cate-
gorical statement was made that no
question of contribution by this Gov-
ernment arose, there was no mora! or
legal obligation on the part of this Gov-
ernment. That was a point of view
which was open to doubt. but” then
one of the three sources was eliminat-
ed. We were left with two other
sources: one, what we could get from
Pakistan, the other was the Muslim
evacuee property left behind in India.
We were waiting in the hope that even
if these two sources were speedily
worked out it would give us some-
thing. But subsequently in Noevember.
1950, so far as I can recollect, thers
was a Press Conference when the Prime
Minister told the Pressmen that we
had been rather pursuing a wrong line,
that we have been giving more atten-
tion to the propertied people, that is
to those who held property in Pakistan.
He said that the real question was one
of rehabilitation. Even this word of
compensation was offensive to him; he
did not like it except in sa far as it
related to the property left by Mustims
here. The position was crystal clear.
The refugees could know on that day
that they had to look towards this
evacuee property and to no other
source. Even though statements have
been made subsequently that whatever
would be received from Pakistan would
be distributed, the refugees are very
sure that nothing could be got out
of Pakistan. We have made it clear
that war does not solve problems—
it creates them—and we agree that war
cannot be undertaken for these ovur-
poses. Therefore tbhe question of use
of force goes out. Then remain treaty
and agreement by negotiation and
Pakistan is not prepared to vav any-
thing. Therefore. anv question of
Pakistan pvaying us any amount for
compensation does not arise at all
Therefore. the displaced person is left
to lonk only towards this evacuee pro-



413 Dispiaced Persons (Claims) 23 MAY 1952

[Shri Hukam Singh]

perty. We are keen therefore that this
claims verification shou'd be settled as
scon as possible because the property
that is there with the Government
which should have been considered as
a trust by the Government for these
displaced persons, is being reduced
everyv day, it is dwindling in value, it
i¢ being destroyed—not deliberately but
because nobody is looking after it. it
is not being repaired. and so it is
losing in value. The greater the delay
the less would be the property that
would be left in the pool. Also, though
I do not want to say that there is deli-
berate volition on the part of Govern-
ment, the refugees have the feeling
that this pool also has been reduced
during the last two or three years.
Certain exemption certificates have
been given, certain other properties have
been restored. I am not one of those
who would say that we should take
away the property of those Muslim
brothers who want to live here, hut
the nroperty of those who have left
for Pakistan, those who do not con-
sider India as their home. should be
taken into the evacuee property pool.
I have some instances where even
Pakistan diplomats serving in India or
outside 2are enjoying their property
here: they are citizens of Pakistan as
well as of India and are enjoying their
pronerty here quite all right. The dis-
plared persons are afraid that the
more the time taken for the verifica-
tion of claims the more will it be to
the detriment of the displaced persons.
Lest the whole thing might be con-
sumed by the Custodian-General’s
Department and its officers, the dis-
placed versons request Government
that this question should be decided as
soon as possible so that they may have
something at least of what they have
lost. They further vress that Gnvern-
ment should consider this pool pro-
perty as a trust for the disnlaced per-
sons and should be managed as such
.and the question of verification of
claims should be expedited.

Dol o il - - IS
PRT S TR &% BN BT
W o 4 male siude gy gue
- by U e 00l S yume 2
8 o B s (Sl ol e
Pin ol & o 2aRalisey PRaie sl
= v ¢! 3.8 (Problem)

Amendment Bill 414

¥ oy 2 WS (handle) ‘i
2 pde o o By —Ple S sl
Sl ¢t e e alolane & &
ot o ! b e ey
W U S e

- L gl WU 55 (gaylind

ByS 53 S Jual S c)f U

-2 S oyl = e
2 S omarhy b oS by pm K
oS % & (anxiety) Rk
-2 WS ey S el &g oemen
M LG S A B ame
e oo oy ol S i ae
el oale ylule S LS5
oeikard £ H b Fepem o oyl
(Objects and Reasons) 55z y!
gt gyt &S 2l LS e e
P U L s B Y S\
s S S - 2 S S e
LS el =3y g & 2say O
ol 5 e el ol gl S a8 8
oS Uptasthy & o8 8 el ey
Ky &5 15 ey Ly el Kl (o]
pred B el (S oas @S e
ol S S Ky Lo f3y UyS el
G Sy am &S Sl b Ua
cd N Sl S P2
fpd g g3 e S S pelS paen
oael S Mo il wl a b
-y S s B D Wl - e



415 Displuced Persoms (Claims) 23 MAY 1952

& Siy cole JRaie U(,_.._.,.:i
oS S e S s Sk
2 Lt g Ko L 1By oS el S
oo U T s £U oS Sy &S
o o tylai (] wae gl - 5 308
I R XY
e (impression) o2yl
b stz 0 5 9 e (et
et - S s
Us pdesael @ op S 56 g S o
S )
(President) cvdudsw swe
» (Address) yeyd S caale
Pl e G 8 S e
LG5 3K paagidy ke piydd
s S P L e
S a2 ST &g Ky S 5] &
P ) s € el o
Wmon (ot - 262 50 S gyl
ot ol (] e 2 S 9n
#e > 2 W (acute) @yagy
ol 2 S Bk o b
L8l Ky S 2 sla oS
PR it g2 &S Ul g y2upse] &
wWetly e b (ol 262
Ut &l - 2 Ula oo enkl
Y o ale Jude LaTa
& e 30 S dig sy S
Sl 8 e S 5 gyl
(public interest) awyt] Ky
ol Sl € My ] waay S
celes ¥ f - Lxc Bl a2y

Amendment Bill 416
oS sl S ) ke ) En LSl
éu"’ "—’L')“"'g_'?z Ligian
ol ey S8 . s Ui
Wap o way  § gy Ja

10 A. m.
a8 el (o] R dla e lais
T g e U8 8 iy o
-a U G}-!‘—(‘:‘dﬂ sl 2 edhaan
o 5> Gla%e S pgaalS 5 a8
L g0 oS S k38 &S U5 WS | pye
M S Lo Dl w3 el 5 e
5 &S 2 ey p2ain ol ool

- 28 g K U"’

S

Q@ (B - p-al ot
Lo yp S IS SG g Syw
- e

e &2 23Sl Ll S5 =iy
- Sy

Sy 2 plam =l = > S
ol e Ee e S @t e 5
UgS a2 g - Uz e e 2
2y SE L Yy g ey
Ugyly s o %’T ot A Uik
@ S e & e el Uy
ol owl e Wb B S
o= o g2 (wl e Al
B B
L Oy 2 o Kl e
edy bd ry‘ 8 Syl
52 U0y @ Wpdye 3l 6 iUy
TN N - I o o LR
Py A LS e KNS




417  Displaced Persons (Claims) 23 MAY 1952

[ pam = odd - o> S48 ]
o3 - ey wo b o8
w2 Ugky sl oS pelys
2 Fle 2y oS oy e 8 e

Sy )0 Bt Uy
Ve 3 S i 5y S
a8 2 oy
3 RPUEL <V XIS NS €L Srdy
ooy byl gl oS L oK)
2 e S D S L
P SO I PO s £ VI S
Sy s QS KNS
eial i S e s B
oS! Suhlel ) e 6T e
S, (unauthorised occupation)
bl - N Wy e 2 syl
e e S SRR
S8 K &S Wl e e
5508 s e Ja by oy
G h S § e gh 0 0 e
o Ja I el e a
65 = e S S pelid
S bk gmyd B S5 Ul e
P ctlype oS oyl S B S W
o S 2 @l ey S
e WU S opelit - Lyl
S e g o 2 K
led & 92 i R i - >
ol 2N el e xS S e
S sy o S egled e
Lo pulp oS ol 0 S - pan
R P L

Amendment Bill 418

A e ypa S e oS g2l
o A S el 2 LS 58 5y
R 58S amr e
(alternative accommo- 422818
@lS-a S8 o5 e dation)
e S1IMA D ppend By &S 2 WS
o il s e = e s
R Ut & S e LG f.g,L'.
Sl b oy oW e
w2 WS Le gk At o ey
e o o Sy e S
- e
phosde bV gl yem by S
ol KOS Uy e e eale
Wlan « o w0 e Sd2
R I IR R IR R
AU el &S e
H oo S e L pipiededd
B (30 gl am w0l e 52 @il
e S sy & (middle class)
oe wdlsy & @ op
KRR - COYUICIN 0 pupt S L g §
S piateledy 1 UpdyS Spex
el S e o2 SO
& ot Up ] ot el g
2 4 iyt sl S aly
o Uy (loan) oy Sy Jwa
otbed (S tly Sl e Do
sy el gl (o0 S ok
ot S S g & O
S S el S o &l



419  Displacd FPersons (Claims) 23 MAY 1952

2o S (adjust) @eadd ae
sH S o e P o ol
sy te Nl - S ety
o S o el UyS pys = &3
U palslosey & iUyt
Dy e dnRuiadl
o @ olas ¥ S oo
32 Sty S ook ol et S
2US K als alid iy -
S L S ey WS
ol e S Sy sy ) 2 S
XIS C R R
oS e b o e - el
Wl - gp 3R o ol
e &g ey IR UG [ W B
=y %y oS gp By g P
S 2wl oile (U & pLe- O
eitydady] il paRsls
b ol wle - lin G a4 > &
i Sl o o b 4T £
S35 Jo} ppe (uRAIL] oS ) a0
R I e o T
UpS iy o5 LLu] (S wi)5 (ol 55
o U g e e o el ey
S oyl Ly R USHS w0 ¥
o o e g e 1 B
2 e el S Eoiee o
ol it Bl Bl e ol
Ut Figy - 2 e S S
K 585 g0yl 2 UT wadke o
W Ak prdde Sl Ol

Amendment Bill 420
S a3 waly Sy oS L N
WorS (Pre @ sm o o - 2 oy
o & o WS g9d 506 3y 2y ol &S
Up Ll oyl [l alelae ¥ lS
S LS S wif e g Ul
3> & Ut g ¥ Lolae
Ups by oo o 2 Ul e
O ol o g depe gyl Senls
Jroy 355 @ o ae L)
SEEIY S e e S 58
S a0 cwlpe 63 e
ot sl 92 Bl o el
@ e 5 Fla gp LS S
G S Sl e el
o S E il £ g2 e
etk Ky &S E S Lman &y
PP ayed ) 2 o2y S elsy Pl
K 3 s o ep et g S
sHae g g S - a
ot o e o e e
e I R e
9 Sl gae el S e - S
Lde pl- 2 b S w S
uH; ¥ v u" =3y ¥l (S
iy Slis Lon8 oo Wl Sy Lialy Uy
e & e Iy S e g iy
Ut Lsteilnt gyl e pdyl =y
foy o5l gn L) dapi K 5uls
-a Mo g 2 e
90 o5 il o (el 55 2 g iyyd
K2 TRES RN SRR A
Wy e gyl Gl By S2 g



421 Displaced Persons (Claims) 23 MAY 1952

[ -l -2 S ]
Q&S pad e gaw sRade fasy]
S -2 i » ok oS 8
By Lud (R gh 38 s gia!S
O ool (R el S gyl geS
S ople gt S e
S S S b e
e Jola Uyl Ld K S cnplypm
2 el sy Sl gy oyl ol
G ot P e 3 S ey
Ut 8 o Lo990am yol e fioed gt e
-3 @ ey Sonelyd SU

(English translation of the above
speech)

Giani G. S. Musafir (Amritsar): Sir,
I do not have much to say with regard
to the amending Bill introduced by the
hon. Minister. All praise is due to the
hon. Minister for the able handling of
this problem. From the very day when
he assumed office it has been his earnest
endeavour to settle this problem as
soon as possible and create such circum-
stances as may bring a good name to
the Government and benefit the dis-
placed persons.

I appreciate the appeal he has made.
It would be very nice if he realises the
anxiety of the displaced persons and its
reasons. I am very glad that he appre-
ciates it, as Sardar Hukam Singh has
just now said. The Statement of
Objects and Reasons of this Bill indi-
cates that the displaced persons have
shown slackness in the beginning in fil-
ing their claims. When the announce-
ment inviting claims was made the dis-
placed persons were not sure that any
payment in respect of claims would be
made. We had to make announce-
ments and to approach the displaced
persons individually to persuade them
to file claims. Some of them asked as to
why they should file claims when they
were not sure of recovering even that
amount which was to be spent on filing
rlaims. That is why they delayed ihe
filing of claims. Of course the hon.
Minister would think that I am support-
ing his opinion but the fact is that the
displaced persons did make delay, bhe-
cause they were not sure whether even
the amount spent on filing c\aims could
be recovered. I want to tell him that
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the root of the entire trouble was this
impression created in the minds of the
displaced persons. Even now we are
creating this impression by this sort of
delay.

I did not get an opportunity to speak
on the Address of the President. The
fact that the Address did not contain
any reference to the displaced persons,
strengthens this suspicion, and probably
ithe Government also think, that the
problem of displaced persons has al-
most been solved. I am of the opinion
that the impression that the problem
has almost been solved accentuates this
problem. That is why I had given
notice of a couple of questions to the
hon. Minister. In reply to one of them
he stated that it was not in public in-
terest to give the desired information.
Maybe he is right. I can understand
his predicament. A difficulty may
possibly arise if he gives the desired
information which may harm the
interests of the displaced persons in
some way. But this type of answer
enhances the suspicion in the minds of
those concerned. Yesterday I wanted
to know the number of claims filed and
was told that the Government were not
in a position to answer that question.

Shri A. P. Jain: The question asked
yesterday was not about the number
of claims filed.

Pandit Thakur Das Bhargava:
(Gurgaon): That was my question.

Giani G. S. Musafir: I had also asked
the same question but I won't argue
the point.

I want to say that people are getting
more and more suspicious. The Gov-
ernment may get the amending Bill
passed by the House. But the trouble
is that on the one hand they delay a
task for their convenience and on the
other they show quickness if delay can
be helpful to the displaced persons.
My point is that if the Government
wants delay, let there be delay in all
cases including those where delay can
be helpful to the displaced persons and
also those where delay can be of any
use to the Government in any way.

A few days back, about 70 houses,
built by displaced persons for their own
use by selling their ornaments or hy
raising Yoans from relatives or friends,
were demolished simply because the
sites where they. were built were not
meant for construction of houses, ie.
they were built by unauthorised occu-
pation. The echo of the incident vibrated
for quite a long time here. I do not
want that any law should be broken, but
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what would have been lost, if the de-
molition of these houses had been de-
layed? These houses should have been
demolished at a time when some pay-
ment in respect of their claims would
have bLeen received by the displaced
persons, so that they would have keen
in a position to build houses on alterna-
tive sites. The point I want to make
is that delay may be made in those
cases where it can be beneficial to the
displaced persons. Many displaced
persons are residing in Jaipur House,
recently acquired by our Government.
They have suddenly received quit
notices. Some of them have not even
been offered alternative accommoda-
tion. on the plea that they have mi-
grated to India after December, 1948.
But Jaipur House had not been acquired
by the Government till then. The quit

notice has become a source of worry.

for those putting up there. :

1 have a request to make to the hcn.
M:nister of Finance also. I had asked
a question in this connection, which
was: whether he could consider giving
the same facility to the people who
have been given loans by the Rehabili-
tation Finance Administration, or are
granted loans by the Rehabilitation
Ministry. The Rehabilitation Finance
Administration has granted loans to
more than five thousand persons belong-
ing to the middle class. They should
also be given the same facility as
announced by Shri Ajit Prasad Jain
for those people who have been given
small loans by the State Governments.
He had announced that the repayment
in instalments of these loans may hLe
stopped till such time as the payment
in respect of their claims is made. The
claims of these persons may be ad-
justed against their loans. This will
make things easier for them; that s
why I have appealed to the hon..Mlms-
ter of Finance to grant this facility to
the large number of people who ygve
been granted loans by the Rehabilita-

tion Finance Administration. The hon.

Minister for Finance says that these
people have earned money by virtue
of these loans and they should repay it
in instalments. I agree with him fully,
rather 1 would insist that instalments
should be paid in time. But it is clear
that to repay in instalments of loans
amounting to Rs. 6,000, Rs. 7.000 or Iis.
10.000 is becoming difficult. because
they have to make both ends meet,
besides paying instalments out of the
profit that they are making. They are
not to blame for this state of affairs;
even the circumstances don’t favour
them: there is sometimes a slump and
sometimes a boom in business but now
there is slump all round and thevy are
finding it difficult to repay the loans.
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I would again request you to see to it
that if there is delay in payment in
respect of claims, there should also be
delay in repayment of instalments
which would be so managed as to be
convenient for the displaced persons.
Instead of getting back instalments of
loans, they should be given more time
so that they get some relief. Even if
they get the impression that the Gov-
ernment  would really pay some
portion of the claims, they would
have the satisfaction that the
Government are giving them some
concession and are stopping the repay-
ment of instalments of loans by them.
This would ease their minds and they
would feel relieved. This Government
would earn their gratitude, and would
facilitate its own functioning. I do
not want to take any more time, I
wish only to submit that the delay in
the settlement of claims has resulted
in loss of confidence in the minds of
displaced persons. What we need at
this time is to revive this confidence.
The hon. Minister may get this Bill
passed. He can realize better than I
can as to how the difficulties of the
Government can be removed. But at
the same time he should also accede
to my request i.e., he should show some
patience and sympathy by delaying
matters which can facilitate the dis-
placed persons, like the delaying of
claims which the Government are
doing for their own convenience.

Shri N. C. Chatterjee (Hooghly):
After the very clear and comprehensive
exposition given by the hon. Minister,
there is no way out but to extend the
Displaced Persons (Claims) Act, 1950.
As a matter of fact, it has already
expired on the 18th May 1952. The
only question is how long it should e
extended. The hon. Minister has put
forward three grounds——fairly cogent
grounds—for the extension. The first
ground puts the blame on the poor un-
fortunate refugees. They have to suffer
various handicaps. They thought that
this was not practical and perhaps
nothing will come out of it. Now the
position is different. The hon. Minister
-as well as other Members of this House
have to disabuse the refugees and the
displaced persons of that fear. We
have got to convince them that it is
not meant for window-dressing. We
have to make a psychological approach.
Coming from Bengal, I have got to say
that unless this matter is here satis-
factorily settled, so far as East Pakis-
tan refugees are concerned. the psycho-
logical effect will be tremendously
bad. In view of the imposition of the
passport system something like this
legislation would be unavoidable in
order to meet the case of millions of
people who are affected in my part
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[Shri N. C. Chatterjee]
of the country. There is need for such
legislation to save the situation in re-
gard to East Bengal refugees.

Now, how long should the extension
be? 1 want the hon. Minister to re-
member two facts. One factor has
already been explained by Shri Hukam
Singh. He has rightly said that we
should take into account the psychologi-
cal effect. One other factor we want the
hon. Minister to realise is this: Will
not a longer time lead to procrastina-
tion and delay? Will it not be better
to finish the business quickly? The
hon. Minister said that he had 300
Claims Officers and yet he was not
satisfied with the work they have done.
The longer you put it off, the longer
time limit you give, there will be the
incentive to procrastination. I think it
would be better to put a time-limit so
as to make it incumbent on the officers
to wind up their affairs and complete
their business at the earliest possible
moment. The longer time you put
down, the longer they wil go on in
the usual administrative manner. 1
am pleading for this shorter time, not
in a spirit of obstruction, but in order
to impress upon the people concerned
that you cannot stick to your office
more than six months. What is meant
by six months’ extension? Six months
will take us to 18th November 1952.
The hon. Minister hopes to finish in
four months. 18th November 1952 will,
I think, be a reasonable time. That
will convince the refugees that some-
thing is going to be done at least by
the end of this year. They will know
where they stand. In spite of the
difficulties. we have got to finish this
business, and the sooner we finish the
business the better. Earliest disposal
is imperative in the interests of the
oppressed people, and in the name of
oppressed humanity I appeal that you
should put a definite time-limit, not
exceeding the end of this year. The
refugees will then know where they
stand. The Claims Officers also should
know that they must finish their busi-
ness by that date, and that will be
some relief to the refugees. They will
know that there will be some prospect
of getting something.

. I also support what has been said
by the learned speakers this morning.
We should see that the pool or fund
which may be available for compensat-
ing displaced persons should not be
whittled down in any way at the =x-
pense of our people and to the advan-
tage of those who have repudiated
their allegiance to our country and to
our Constitution. They have gone out
of this country; they look upon India
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more or less as an enemy State and
not as their home. So, we should do
everything in our power to see that
the pool or fund is not whittled down
in any way.

ofea ST T wiia - sfia,
W IR § faw W A gaar I8 §,
A T W€ AT B grew w awg
AT FE | T F B 7 w41 § r ot
% 3@ faw F1 aeow § 9 Tew
W fao N qEews 8 Fx wFar
AT S Fpr fafie amw ¥ w1 &
arfew §ag W g & gam fafreet
areE F fradt Sifeaey, deve ek
Qgfoar & 78 F19 &1 frar &1 9w &
fo fram @ & 5 w7 @1 for
(tribute) s=r  foar o7 o< 3
R AR @I fF ag g agad

. ¥ AR A FT I qHA 5, a9 TN

FG, A FD w0 fHar a1 w5

gl 7% 59 fas ¥ ot a1 avoow
§, AT #1801 (support) Fvai
g S arg § & 39 feaam 750 are
g Nt g fafifex amgg 7
o F X ddam 1§ e
4T a1 75 § 5 fogsfi &7 gars
gaaT @war |97 § A TaAdr emw
3fear &1 wqraTR 99 F awA ot
1T § fF 98 T 597 a3 A
N A= TN q F@ A FT @wAV |
ARG A 79 7 § 99 g7 4% a@y
g 5 awr S oAwE # R, R
N 5 3@ g FL aFN §, TEw
T A F FifTm 4 Fwr
fom it & 737 ¥ fof g W
g A9 aaR T §, 9 aEE &
fereTs @2 T aCF F A AwaR
FT g A |
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Y AR gaw fg A AFdR
g7 F a9 faeh S fwd gfaww faw
(Delhi Premises Eviction Bill)
I yar E o g5 grem A aw fowar

AT A FEIAA 5F, TF §@ T6,

34 fao ) o ¥ & W fFr
I fafrex amga ¥ 39 gre9 & ave
TR ( assurance )@fas faam
FE O ¥ AT 7 A qg 9T
fF foesll & e W o] 93 §
R fagid smea @9, g0 ¥ TES
AFA W@ E I F WhET &1 faer
faft fogra &, famt =0 w321 & aifesy
feagm fFa gu =& fremar smawr o
g fafrieex ama A grew 71 g
fam sk oifearie & € = ®
FAT 7 mfAs frar) 9g T fafae<
F A T A ) T FTHE A OEI
Hifew g, 5@ F A= TR ;A
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357 QT 4T f I vES TR F AF
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T3 fawr fF 42T F ag wES g
g 5 woi @ § SR A 91 fear
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W A /% a8 S we@
widd | AR fafiex aws 7 wq®
frar f5 a8 %9 = gu st =@
fret zem A o N 5 w7 smraT
Ffed ad 1 A A www fF e
FT godt o qEH I9 FAE! FY gEA
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em *1 fom w2 o f& g 7 dar
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#% wger =4 e €, dfew wX
FBdE AR gE T S gF Adf
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[dfear srT ave W)
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T7% W1 fedie (repeat) FLAFE AT
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Ty AT TH FIT F FH AT FG
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[dfsa s T wnE]
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fEa PHAVTIER F I9 § 99
0 F faors W T N T
e 9m . @ A §91 am
a1 gw Fuax Wyd W &
fafas  wsax #ie (Civil
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& 98 T A A 9 FY TS FL)

arge  fafieex  amge frema
@ E 5 @i oy G
# 31 #1 A feor wwAr § fr S
W SN e fd 9 #0510 T F,
SfFT 9T w1 B A gAT 1 A
g aFar § fr ag qoeids (exagge-
rated) dsxwafas (unreal) &
fa fo atg o119 7 a1 e H e
a1 o7 faes § s smfa= 2 ag
I AT I TR A AT FFA G |
g FEST WX AT qgS W &7 gy
qr | ¥ ag A€ FgAr A fF 3w
WHFfod sgER R g @WH
TOE KT XL § P w9 F W
fogefe o1 @ =f FgT 7§ )
™ AR | AT § A F [T T1EEAr
i mammfenimRa
g #1 a8 w9 § fr g &
A HF TTH GER FT A Y qao9g
feord 5 ot aF S F W oW
TS E 9 A T FE T I ARG
¥ 9T 99 § 98> T QATSH WX
fear s f5 fraem foraer T fean
AT | FE T EH A E faer
anfed |
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A AHT & Y B @7 @ fas
Hadr s g f5 grw @ e A
qrw FT fear w3

(English translation of the above
speech)

Pandit Thakur Das Bhargava: Sir.
I never intended to take the time of
the House over a Bill which is so small
yet urgent. There is no doubt that
none can oppose this Bill; and those
who are acquainted with the work
of the hon. Minister, will remember the
intelligence, industry and caution with
which he completed this work. He
deserves nothing but tributes from us
all, and we, too, should have faith in
his work as also expect the best from
him that will be in our interests.

So far as the fundamentals of this
Bill are concerned, I support them and
also appreciate the services rendered
in connection with the refugees’ re-
habilitation by the hon. Minister. The
only misfortune is that the problem
of refugees is too big for the Govern-
ment of India. What is more sorrow-
ful is to see our Government not doing
anything which it would certainly do
for the solution of problems which can
no doubt be solved. The subordinate
officers of our Government never care
for the promises made to us by our
Government.

Having just now heard Sardar
Yir-am Sineh I am reminded of the
Delhi Premises Eviction Bill passed by
this House. We worked for one long
vear on the Select Committee for the
said Bill. and caused the hon. Minister
tn mive an assurance to the House.
What was that assurance? It was that

the houses built by the refugees settled .

in Delhi for residential purposes before
August 1950 would not be dismantled
without the policy being discussed by
the Committee. Our hon. Minister
assured the House and took up three¢
members of the Parliament in that
Committee. This .Committee compris-
ed of some Ministers also. Its first
meeting was held and some cases were
put before us, but the meeting came
to a close before anything could be
discussed or anything substantial could
be done. In spite of all this, people
read in the newspapers about the
deqlsmns which were not at all arrived
at in the Committee, but somebody who
had misrepresented the facts got
this news published that the refugees
would be removed from such and such
areas. We complained to the hon.
Minister against this misrepresentation
and contradicted the news to which
the hon. Minister agreed saying that

38PSD.
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the incident had never happened and
that somebody had blundered. 1 do
not know who blundered but another
meeting of this Committee never came
off. We gave in writing to the hon.
Minister that we had taken no such
decision, but before anything else could
be dore, I was shocked to learn from
some refugees that about 70 houses,
each one costing not less than five
thousand rupees, had been levelled to
the ground by the Police and the oc-
cupants removed to Tehar in the dead
of night at 11 o'clock. I learnt that
amongst these victims there was

a woman who had given birth to a
child only three days previous to this
incident. Some of these people, who
had come to me some days before, told
me about the notice they had received.
I assured them that such a thing could
never happen and unless the Com-
mittee decided something, the houses
would not be dismantled. Expressing
their helplessness they told me that
they were homeless again and there
was no refuge for them. They fur-
ther said that they would give a tough
fight if they were removed from their
houses. since there was no hope of
settlement left for them. They belong-
ed to Peshawar. Assuring them again
1 advised them not to think #n those
terms. But when I came to know that
their houses were dismantled I was
shocked very much. The husband of
the confined woman took up a lathi
and told those people to kill him first
and then his wife because, as he safd.
his wife would die if removed in that
condition. That gentleman, however,
injured some persons when his wife
was removed in that very condition.
Hearing this incident a Magistrate of
Delhi went to the spot and appeasing
them sent all of them to Tehar. If
law declares it right that the houses
of these refugees be dismantled and
that they be rendered homeless. I do
not object to it. However, I do very
much object to this action of the Gov-
ernment that 70 houses were dismantled
without the Committee coming to any
decision, in soite of the assurance given
here in the House that no houses would
be dismantled unless it was so decided
by the Committee. FPeople say that
the Government are also going to dis-
mantle all other houses of the refugees
there. I do not know of any law which
authorises the Government to dis-
mantle years-old houses without the
permission of the Committee. I endorse
the view of Giani Gurmukh Singh and
respectfully submit that such actions
need delay. How would it matter after
all if the houses which had got to be
dismantled were dismantled after some
days. I have this very grievance
against the hon. Minister. Previously
also I had told him this thing
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and I do it again now. Had the hon.
Minister taken up this matter in his
own hands, as I have already submitted
that the Rehabilitation Department is
bound to protect all the refugees, such
a tragedy would have never come off
and these seventy families could not
have been rendered homeless. I regret
to say that because of the carelessness
of the hon. Minister’s Department .this
calamity befell these homeless refugees.
Here I want to bring to his notice that
even one day’s delay in deciding claims
means an indescribable misfortune for
these people. Every refugee wants a
speedy disposal of his claim. The more
it is sped up, the greater help it means.
How can I express the condition of
these refugees, who are devoid of tears
even with the intensity of misfortunes:
they have lost all faith in you now.
This big problem of refugees stares
you in the face now. Everyday you
claim the credit that you have settled
so many refugees. This, no doubt, is
a matter of credit. No Government on
the surface of this globe could do such
a feat as has been done by ours; but,
do listen to their complaints as well.
I mentioned in, the last session tha*
the refugees at Palwal, who are about
800 in number. are sti'l residing in
camps. I was told that houses have
been built for 1,000 people. I, however,
want to ask why should there be a
clamour for the houses alone? These
houses have not been completed even
by now. I would like to bring to your
nbtice that these people in Palwal are
starving; they have no work and are
placed in such a condition as cannot
even be imagined by you. Deciding
of claims, etc., is a thing so big and
distant; unless something is planned
for their livelihood, nothing will be
effective. They say that they have no
work though they possess both physique
and acumen for doing any job.

Likewise, there are a few of them
at Faridabad. You helped some of
them by providing jobs to them at
Okhla and to others you are providing
jobs in Delhi; but I would respectfully
submit that in spite of this all there
are still 3,000 such persons in Faridabad
even who have no work. You say that
vou are going to speed up the verifica-
tion of claims, but for how many of
them are you going to do so? You
have only taken up claims for some
property, while big claims for movable
property, such as shops and furnished
houses full of goods. covering crores
of rupees, are left untouched. Neither
Pakistan nor you are going to give
them any compensation for that. This
much about claims. Deciding the
claims does not mean putting money
into solnebody’s pocket or giving him
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bread. Tell us how far you have veri-
fied the prices of the property, and
what will you pay for each when some-
thing is decided? This problem needs
consideration. Sardar Hukam Singh
said the other day that the rate of
compensation should be eight annas in
the rupee at least.

Shri Hukam Singh: You opposed
it at that then.

- Pandit Thakur Das Bhargava: I
did oppose it then because 1 wanted
the Government to pay more than one-
half. I say it even now that it would
give me pleasure if the Government
give more than one-half. I never said
that the Government should not give
compensation: that time I had ques-
tioned as to what was the total value
of the claims, to which no answer was
given. Had the hon. Minister given an
answer to that, 1 would then have
asked him about the total value
of the evacuee property, so that we
~ou'd have known if they were going to
pay eight annas, four annas or i1wo
annas.

I know it. From what I have heard
about the extent to which you intend
meeting these claims it would be better
if you could go on deferring their pay-
ment as long as possible, for the day
you make the announcement regarding
the rate of payment for these claims,
thousands of men, women and children
will weep bitterly when they would
come to know the poor rate in which
the payment would be made. One
healthy result of delaying the an-
nouncement would be to put off their
ultimate disillusionment. You may
make any payment vou like: be it
one-half or one-fourth, but defer this
Bill as long as you can, because the
day you announce that you want to
pay say one and a half annas per
rupee of the claimed sum, these people
would be dead dismayed. I want to
submit that the question is not one of
delay or expedition, but the issue re-
volves round the answer you would
ultimately give.

Different people talk in  different
ways and look at this problem from
different angles when the question
about the Evacuee Property pool comes
up. I do not want to be unjust to nny-
body. T vour predecessor has made
any statement because of which the
pool is decreasing, I can but regret
that. But, as the refugees complan,
is it not a fact that the sympathies of
the Government for the refugees are
waning? If you make any more de-
lays, the remaining sympathy would
also be exhausted till it dies away. I
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would like to submit that this ques-
tion be solved as soon as possible. You
may delay claims, but do immediately
solve the question as to how much
payment you are willing to make and
the contribution that the Government
will make. They will be satisfied if
this question is solved. You may de-
lay the Bill, however, but do answer
this question.

Refugees come to me and ask me
if they. should enter the claims, and
whether they would get something as
compensation. I can never give them
an answer that would satisfy them. I
understand the hon. Minister must be
sympathising with them more than I do,
but I do not know if he too can give
a satisfactory answer to this question.
I want to submit that today you should
give me a satisfactory answer which I
will convey to them saying that though
there is still some delay in the pay-
ment of their claims but that they
would get s0o much money. You may
pass the Bill but my submission is
that you should give such a reply as
might satisfy them.

There is one more thing to which
our attention has been drawn by
Giani Gurmukh Singh. He has very
kindly represented to the State Gov-
ernments that the loans of the people
may be adjusted against their claims
lodged with the Government. It is said
that there is force in what Gyani Ji said
vesterday. 1 would respectfully like
to ask if there is no force in the plea
of a man who says that the amount of
his claim lying with the Government
may be adjusted against the loan he
has taken. There is nothing unreason-
able in that demand. We have been
observing that in Civil Procedure Code
and other provisions of law loans ure
adjusted against claims. Why shouid
you find such a readjustment difficult?
Is ne to be barred from using what
is his own just because the Govern-
ment is persistently delaying a settle-
ment?

The hon. Minister complains that
some pepole did not submit their claims.
I can remind him that previously also
these pepole had submitted claims
worth crores of rupees, but all that was
In vain. Maybe those claims have
been exaggerated and unreal, but thea
also you could as you did this time very
easily announce as to which of those
were real and which unreal. This de-
cision could as well be taken four
years earlier. I do not mean to say
who stands responsible for this delay.
Circumstances are to blame but not {1e
refugees, at least. I would like to
submit respectfully therefore that
while passing this Bill it should be
the duty of the House to draw the
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attention of the Government to these
cases of refugees, and so far as :he
claims go, an announcement should
be made first of all as to what amount
is going to be given, no matter if the
decision gets delayed. We. must get
an answer to this question regarding
the payment.

With these words I strongly support
the Bill and want it to be passed
1mmediately.

Several Hon. Members rose—

Mr. Chairman: All hon. Members
will have opportunities. In a Bill
there is no restriction regarding time
or number of speakers .nless the
House feels at any particular time that
there has been sufficient discussion and
moves for closure. Even then it is
open te the Chair to find out if there
has been sufficient discussion or not. I
shall give opportunities to all hon.
Members one after another.

st A o At AT T
g, 4 @@ wgafa § onewr 0
Y %9 fagg § Favwa faar @1 % 98
F9q JxaT 7 faed & Fron o T s
¥ g e § I fa= awe T E )

Foomf, o #Y Ififed sraar
Joarfym & a9 ¥ 9 T T @
g gafmam sma fER S gor &
@ feg womdt aw @ fam o
oA WIAE A & 9fT R wwe
F W Iwewr T O wWifs
aw wmm g v e g g
e a7 st § w3 g€ emfeat
AT @ 9 TFT 4 KT 9GT ATH
AR gt Fwit FY faoEt 9 @w
g TS ISIEA) 9T B M HT
A QT F I L W F IE
oo oAt fR A a0 aew T
@I | FE T8N A€ a%ar qr f¥
g Ay woomat g wward 1 1 tell
you I belong to the farthest
corner of India, westward
of Peshawar.

o% wrAa wee . fey &
afed )
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WA ww o  seE,
T d e mgfmda
e w5 ag A qug §
AR ® Tl w1 AR W@ § B
IR AT e e fedy F &
faar

% WG @ . AT FT v
g § AT JfEg

of A = W § ¥epT § oAy
figm &R afz srawwE oI At
TR F N AT A TR A SwT
T 9F A AT I F OF I ¥
FEL W qF F TGA AT AT A
T g

N A A oF Tl G F
AAIAS @ AT FTB I A T
i@l & Ag AT A TH F A w
a1 T 5 A g Feer 3 A,
T ¥ AT I =|OQ F R A,
e wrow @ fF A 4R W &
T 9H A T E | g A I
o Mo WA E | AW AT g
5 oo oW gl AR e
faomsd | & g1 § 1% < I i
F avn Am wws o g sk
awd o & 9 ¥ A A o e
Frar a1 T8 A 97 43 @ AT Aot
& @@ 1 # q ag A s
fFIT & O T R I | A
S ag AF | 9gS UES AV AT
w7 & sfa 7 wEAf @ g
oft agT wEE Al S
frewa 2@ fF a@ @1 %o, wo
T q@ § AR oF OF T T w0
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T AT AT OF OF XY &} o579 a9 513
& 3R I S % a9 ¥ gt AT
F ot frer ww T d @ IR W
& 3 fafrw @z @ (Charity
begins at home) 1 IR T Oy
NP Mo ¥ QR § g
¥ g A9 W Ow fedfafodaer
fesédz (Rohabilitation Deptt.)
AT AR féfafedam fevddz & s
T foar 1 forwg ot o wonfagt #y
7g fawar Tt g e fedfafoda
femddz & ov #x 1% Tt o
L F N o™ IS awT & Fgr
S e FOST T ot 0%
s mEm AL M
S ag & 5 9 @t sronferay o fe
™ IW # ¥ fradt sifeai e &
Sa d T &1 afuwaz ot ot fy
g sk N g TEma ¥
FaFl & T T wwteAt aw
T ® T fgmm A o oy
affeafs & s & fod &
/T A |

Fg a1 & & aiw gy ¥
gl &% (claim) s oy gw
0 ag I § e T ¥ g o @
fad @ 4 S A Rwma @R
Y § @ T FF mar afew I Ay
TAFATAFAIMAEE A faar
T f% s 9T qan A Ag T
I | ATORGT BT ¥ & qraq §
wE fazarm A § 1§ awd ggann
WY ST W AT A FT FAAIET
Fwar g 5 oo aw fedt  qreond
1 18 fomamm A § fF 99 Y I
@ A A S ) wa
T FX wonfeal &1 gaky sk e



2 Twar & i orEl F 9 W S
F1 a7 a7 gresm  (extension)
fear 9T § 9 FE ag 9T £ R aw
ara =t et fawmr g1 fEar
TR

=l @ TaHE ARAL 9% FT
2, 137qs  wfar (Government
Planning) 9 @i & R #Far
amar § fr =t el T g,
areoref fawwr 97 gaAr &=t @y
zafed ¥ ag Fe & fo sroonfuay &
a9 I TG AT 9iEd o

A FL T o0 oy g
&t qarfT & F71 # oF a@ ¥ JW
<rgar g+ gfkr 9w & s go
weonfaat &1 S Ffy wwfa & my
I 1 av qdff g F & &y ™y fag
iz, o S aafamm ¥ ami &
TZFEH I G E, T F F/Y T
agt 1 frw frw R & I 3T H)
AR s A foR @O E) A
Igh 9 &% fed ad A AT F TR
® 3y fagr sy A e WY ol 7]
9T | 79 aE fa & o oW T AN
FE A &1 A faw e @ aw
SEMFF N @ @ T=am 1 ™
& sfaforr o N gea Wead
AT F N vo TFW g I
g el § 0 T W@ W
Wt fower fomddr Y aww
F wfmm =m g § W&t
qr ag IR gu § Foeer gfeat
IR A mfag A9 &1 feet
A 99 {ITF T AT AR qi9 I 4,
I §TF 9X 7T I IT ¥ o A
# a7w ¥ mfmger sm gan § &R

¥4 39 7eF T Ifew A% & A W@
TIAAET 9 aF TE ST AT HFT
FmaTFfor 1 A v
frar m mET I

T awg gfer F s gl 5
qTeRl § §B Ol 8¢ g0 &
am AR Afes f@w & ug
A AR #7 A § 6 9T FIFEL AT
7% ¥ wed s fF “within' 15
days you shall have to vacate
or ybu will ‘be removed by
force”.qa #1 €3 ¥ a= & agi ¥ gV
s, gfe ¥ s o s
o A IR T & T ot ol wgi 7 9
Fagraaifragi & AR,
e gt gear fod wiefsat @
& vk &, 98 I I | u4g W I
FR# P ¥ w4
7 afers ¥ 9w Ao w1 s
g R g o, )
et TR wQ, e wt ¥ @
I |

A FgF w1 bW ug € fF
AT q% IT Sv F A" 5y faar
Tgt THRETA 9T Q¥EENT WiaT a7
@ W W N9 e A
= fr ww g A& FE q0fEd )
oI o w9 gr AR A Iw 3wk
s v N P I | e T
st B  zEEe (invite)
o fe gn @ 9 oW B
sk TR I
IT & K B AL Fg AT ) IAT
TaeHE 1 38 IASW (problem) &
st et oY SEE g o i
agi o< faewr § 3@ awfa 9T @
e geoeat ¥ W@ fE oag
wwfa gy Afew * § W W
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[* 777 &1 wai]
e W grera g | SfE st
IF TEEAT FT W AR F T g
I8 4 59 fawg & + % w@ 6
g F T@ I FT AWT R qAR
% & 5 5w wafa 7 & quw w1 few
AT | FAAAET I F g F
st %78 far 7 i s st
57w (Custodian General )%t fas
Al §¥ @WeA [T 99T ARwEEy *
837 9% ag A fedr g€ &) wundy
¥ 9FR IFS § 5 sadarer 39
¥ wiaw § a favg g ok &
w1y § fF et A a1 @1 9@
TH 99T & | 98 98 WY I g RS
¥ agi ¥ 9% 9 F fod o 21 @
T G £ 1 ag FYT AT FY AT F
freTely Ta= FX 937 14§ | 98 9g §HA
FT 7G5 A7 9 5 gw #1 o fadzi qw=
FT 7% IR fHar s s o gEr
W F g, T W F frEwn F Ay,
fFar T & 1 9%g A W A AW
T W I HY A W T A T HT
¥ 2 FIOT JEHT 4T A} fO%
g & A afew @ w6E F agr
SHige g ag Hw agi I AT
F AT F A qBT AT AR A
gl ¥ A AS SWIT FT qfEeary
qaearl 1 fede fear fs o qw
afl 9MY. @ ag AW A W@
g WA a8 qRW F @ A K
Fgd It al w4 & "W four e
arunfagl & g9 # AE wAr | AW
e aee gar #0 TW § @
“EIT g 1% I & fgd § &8 =
. ¢ wfrrEl W & o § o e
& gz = @ § 3fF o9 R
WY WA & s ey € arfaw ax
wiq & a9 ey § A agen
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tEfF e a o s@ § 1 @
afei F1 I T 1 agEa fae
aFdY &, Tg A 91 Aoy &,
S GEEET F A7 € 99 F) ) 9w
#r FgEar A8 fawdr

7T ag w1 § 5 i I s
T FH AT FT QIE A & A
U &1 T 9E F fod TUER
fAa awg | /R A S oawgr
T wfazar@ N WA SEw g
IHFT AT AfgH | T A FEAr
F &g, B ww 1 faEe fage
IWE & | T WE F o ar ag
fadta e & 5 T8 30 § @ &Y
aft @ v aRF &, 99 & 9
T AW WA fAUm g
gafed ¥ a9 SR &, g greY &,
et §fF @ sm A oy
L ot @Y gw fefafedaw &
A ®EI @ AW Wi
fF o me qEs fmal o) frer F@
Ggga® &t OF femmarg)  wEY
i QT ITRNH
Y oEw | wa wqrsd fFosm
wofrEt & = v § o wAET
T w1 fod € o & fr ag @ o
T E wy I A fwre-
¥z § wgm faor = G M0
wfed ¥ fidfifedsn fafeex @
ag 791 e &, &Y awaT § M T
FFEWAMRG, « .. - -

M o Fo FF : AW F R
st A ew gul ;@ aw &

wor Y &, FE A9 AR g R E
o e g 3fm & o fowr amal &y



YT ATET FIWATE A F A A ;T
Fg | §F a8 7 w1 fF & 7 sr@warq
g & g T P A W § 1 A
# a9AT qE F AW FIA E, ghveT A
T FEIT E A qg AQ e (e
g & e ot it fafrex aew
FmTgefHFE R ax A iar
# 3 F AW w9 w g feg
fa¥eT & % a8 19 grdaw A foraer
FH FT AF IAT FH FA BT TAA
X AR AW w14 1 fadr wfes
FreaT § g FT AP qg FL AW
FS MAHAC FAFA a0 FX  UF
fasfta, frermor ok frgeg wraeT &
#3f%= ®1§ (mechanical force)
¥ FW T F) T F RIS
F FEAT AT H ®H FO7 AT
7g |1 feaddz ag= Amga )

(English translation of the above
speech) .

Shri N. L. Sharma (Sikar): Sir.
I had given notice of an amendment
to the President’s Address in this con-
nection and as I did not find any
opportunity to express my ideas on this
subject on that occasion, I welcome ‘his
opportunity.

Refugees, who are called displaced
persons at present, did not find any
refuge anywhere in spite of the fact
that they were named refugees. I
have no grievance against the Indian
people, because I remiember well how
people entertained the refugees with
puries and vegetables when they
arrived at the Khurja Station in those
overcrowded railway compartments.
People used to bring these things on
their bullock-carts from far off places
even, I was moving to and fro on that
Station. Nobody paid any attention to
me. Nobody could recognise that I too
was a refugee. I tell you, I belong to
the farthest corner of India, westward
of Peshawar.

. An Hon. Member: Please speak on
in Hindi.

Shri N. L. Sharma: Thanks, I was
expressing my ideas in Hindi because
this is Indian Parliament and I thank

our President for having delivered his
Address first in Hindi.

An Hon. Member: You ought to
speak in Sanskrit.

Shri N. L. Sharma: I would speak in
Sanskrit also and, if necessary, would
speak in Pushtu also. I am familiar
with different languages, varying from
Pushtu to Gajerati, spoken in various
parts of this country.

So being a refugee 1 was sitting
quietly there. Some persons looked
towards me and enquired of me as to
why tears were coming in my eyes. I
told them that they were receiving
those refugees with open arms and
were entertaining them with puries
and vegetablss but they were not their
guests in the sense that they wouid
return to their homes after some time.
Adding furtier that they were those
unfortunate persons who were to re-
main here. I "asked them to arrange
things in such a way that they may
be able to get simple bread for the
whole of their life. I asked them not to
entertain them. I say that had these
persons changed their names and bid-
den goodbye to some of their religious
marks—they could have remained there
and would have no longer been te-
fugees. No question of their ladies and-
children being murdered would have
arisen. But they came here. In the
beginning people were very sympathe-
tic towards them, they continued to
help them, but when .they saw
that their number swelled to sixty
to seventy lakhs and that they
were found in thousands in every
town and city and that because of
these people their trade was handicap-
ped, they began to think in terms of
the adage, ‘charity begins at home’.
They felt that the refugees were laying
their hands on their own livelihoods.

Unfortunately Rehabilitation Depart-
ment was established, and this depart-
ment did a lot of work. But up till
now no refugee has come to believe
that anybody could get any help from
this Rehabilitation Department. It is
said that crores of rupees are being
spent on refugees. But the question is
how much out of this huge sum actually
went into the pockets of the refugees.
Most of the refugees, who are poor
and who, in fact, - deserve - this- help,
dare not to go to these officers. Under
these circumstances it can be asked
how far they have benetited from this
Department?

It is said that the Department began
to receive the claims in April 1950. 1
say claims had, in fact, heen submitted
even before that date. But they not
only were thrown in the waste-paper
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basket but perhaps were kept at some
place wherefrom they coula not be
traced at all afterwards. Well, rc-
fugees have no faith in this claims
business. I support the contention of
my colleague Shri Thakur Das Bhar-
gava that refugees never believed that
they would ever get even a single penny
as compensation, What greater mis-
fortune can there be tor refugees
than the service extensions which are
repeatedly being granted to highly paid
officers and we are told that all this
s being spent on the Rehabilitation
Department. Though money is being
spent on the Governmental machinery
as also on their planning but it is said
that all this is being spent on refugees,
as weld as on the department which
was established for them. My con-
tention is that such injustice should
not be done to the refugees.

I would like to say, as Giani Gurmukh
Singh Musaifir has already said that the
refugees who came from West Punjab
were allotted agricultural lands in the
East Punjab. But it is not known what
happened to those persons who came
from the Frontier Province, Sind or
Baluchistan, What sort of jungles have
been given to them, is not known to
us. Some are kept here, some are sent
.to Jabalpur and some to other destina-
tions. In the same way, nothing is
known about the praoposals for rehabili-
tating them in the suburbs of Delhi.
Besides we can see what is happening
here. You have just now received
the report that seventy houses have
been demolished. Even today you
would find a canopy installed by the
Rehabilitation Department on the bank
of the river Jamuna where those
persons, whose huts were burnt down
in a recent fire, have been accommoda-
ted. There was a time when the place,
where refugees have now been shel-
tered, was open to traffic. Now it is
closed to traffic and the canopies are

still there. No arrangements have been -

made for those persons.

I the same way, in Hardwar notices
are being served upon the refugees
staying in the various dharmashalas o
vacate those dharmashalas. I have
myself seen orders from the Collector
addressed to the refugees. directing
them, “within 15 days you shall have
to vacate or you will be removed 'y
force”. In brief, they would be re-
moved forcibly from those places or in
other words from Hardwar proper.
These poor people ask where should
they go. They are told to move two
or three miles away from Hardwar
where huts have been built for them.
They have their shops in the town
from which they make their scanty

livelihood. But the administration is
asking them to vacate no matter whe-
ther they live or die.

What I mean to say is that without
doing anything for such persons we are
repeatedly being asked to grant exten-
sions aiter extensions. We do not
oppose it nor do we want that the
work should not be completed. Seven
lakh caims have already been received
and two or two and a half lakh claims
are still to be received. The Govern-
ment would invite more claims asking
people to submit ten or twenty lakh
more claims. But nothing is said about
the sources wherefrom these claims are
to be met. If the Government wanted
to solve this problem they could have
given first lien to the refugees on those
properties which were, lying with them
and would have declared “that they
would have a right to this property,
and theirs would be the first claim
over it.” But so far as the Government
are concerned they have never said so
and would never be prepared to agree
to the proposition that the claims of
the refugees would be met from that
property. What happened in Chhatri-
wala case and the circumstances undet
which the last Custodian General
had to submit his resignation are things
that would ever remain fresh in the
minds of the refugees. The refugees
know it fully well what has been the
decision, with regard to Chhatriwala
case and they know what justice is
going to be done to them. They also
realise that they have no other way
out. They came here in the belief that
they were nationals of India. They
never came here with the impressien
that they would be treated like foreign-
ers or like persons who come from
some enemy country. But they
were treated as foreigners even though
they had come to their own country.
Not only that but even those persons
who played a prominent part in the
Congress organisation there—some
had been presidents—were badly neg- .
lected here. Only afterwards when the
Pakistani Muslims recommended them,
giving their antecedents that they were
perhaps recognised. They were possibly
that recommenda-

refugees were
not taken at their word. The
hon. Minister would excuse me
when I say that I know several such
persons in his office who outside their
office use hats etc. but when they come
before the Prime Minister, they wear
Gandhi Caps and say that they are
true Congressites. But the persons, who
are real refugees and deserve evory
help, are not being given any ‘help
whatsoever.



1 submit that the steps which the
Sovernment are taking may be neces-
sary steps. But the sense of mistrust
and frustration which would arise by
the extension of the time-limit time
and agamn must be removed. As Shri
Chatterji put it, extending the period
for six months instead of one year
would be more than sufficient. Even
after that period it is to be decided
whether anything is to be given to the
refugees or not. For the present the
claims would be verified and after that
it is to be decided what is to be given.
So 1 request you Sir. and the House
as a whole that this work should Le
completed as soon as possible. We
were just now .hearing about the re-
habilitation work. Oae thing is that the
houses which were formerly being
given on instalment basis, are not be-
ing given so now. It is said that houses
would be allotted to those persons
only who would pay the price in lump
sum. Now please tell me if the refu-
gees have earned lacs and crores of
Tupees in this short span of five years
which has enabled them to pay the
cost of the houses in a lump sum. Is
there any justification for the stoppage
of allotment of houses on the instal-
ment basis? So my humble request
to the hon. Minister of Rehabilitation
is—it is possible that my words may
be full of anguish.........

Shri A. P. Jaim: Your words are
wrong as wel.

Shri N. L. Sharma: They may
even be wrong because you are saying
in my face that they are wrong. But
what about those things which I have
seen with my own eyes? I do not say
that 1 am stating things which I have
read in newspapers. If I say anything
about the refugees living in Hardwar
or on the bank of the river Jamuna
here, that is what I have seen with my
own eyes on the spot.

And yet I submit to the hon. Minis-
ter when he says that my words are
wrong. But I request him to lessen
1he period of extension as much as
possible and finish this work with as
much speed as possible, and not to pur-
sae it half-heartedly, or in a mechanical
way, devoid of the human touch. The
whole Department would change over-
night if men are treated like men.

Shri H. N. Mukerjee (Calcutta
North-East): I do not propose to take
much of the time of this House, but
1 think the Minister of Rehabilitation
shou'd be very well advised to accept
the suggestion which has been offered
from this side of the House (An Hon
Memher: Not from vour side) that

if he is going to act in conformity with
the Statement of Objects and Reasons,
then he ought to accept the amend-
ments which have been offered, and the
amendment in particular which has
been tabled by Lala Achint Ram. I
say this because I come from Bengal
and the question of iefugee rehabilita-
tion is a matter which is nearest to
our hearts, and we know how the re-
fugees from Pakistan have shown
character and grit, determination and
a spirit of self-help, of which you find
so many striking examples in the City
of Delhi, for example. There is no
question about the distress to which
the refugees have been reduced, and
there is no question alsc about their
own honest efforts for rehabilitation.
As far as the Government’s attempts
to assist the refugees and put them on
their fect are concerned. I  should
think that the hon. Minister of Rehabili-
tation should come forward in a more
helpful spirit and shoud accept the
amendment. so that he need not have
one year's extension of the Act. but
six months, which, I am sure should be
considered appropriate by this House.

I would refer the hon. Minister to
what he has himself said in the State-
ment of Objects and Reasons. He says
that the whole operation of this Act
was delayed because, many of the
refugees, not knowing very much about
the subtle intricacies of the law, com-
mitted some delay in putting in their
applications. He has also said that
his office was under-staffed and the
result of it was that he could not go
ahead with his job as promptly and as
efficiently as the Act required. He says
also that the position in West Pakistan
was so peculiar that there were certain
extraordirary difficulties in regard to
verification of these claims. In spite
of all these, his office has succeeded,
on his own computation. in verifying
more than two-thirds of the claims
which had been submitted.. That is
why he himself has come forward with
a guarantee that he is going to com-
plete the job in four months’ time. 1
would say that if the hon. Minister is
in a position to assure us that his job
can be completed in four months’ time,
that is, if the refugees who are in an
extremely distressing  psychological
condition can have the assurance that
in four months’ time, more or less.
their claims are going to be acted upto.
I do not see any reason why the Minis-
ter should ask for an extension, as far
as the Act is concerned, for a whole
year.

As a matter of fact, our experience
of the overation of the bureaucratic
machinery is such that once you
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an extension of this sort, further similar
extensions fodow, and the imperative
nature of the task gets blurred and
overlooked. There is always this
danger that if the refugees, about whose
dictress I need not say anything now
because that has been dwelt upon by
so many hon. Members present here.
get a feeling that their claims are going
to be shelved, as they are likely to be,
it this Act is extended for as long as
one year, that would be an undesirable
state of affairs. That being so, I should
suggest to the hon. Minister of Rehabili-
tation that in view of what he him-
self has said, in view of his own
guarantee and assurance, in view of his
Statement of Objects and Reasons
where he has said that already two-
thirds of the claims have already been
verified. he should accept the proposi-
tion which has been made from this
side, and shorten the proceedings by
accepting the amendment of Lala
Achint Ram.

I support the amendment tabled by
Lala Achint Ram.
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(English translation of the above

speech)

Lala Achint Ram (Hissar): Sir, I am
sorry that I was not present when this
amendment was called. I could not
decide whether to support this Bill or

to oppose it. The fact is that I support
this Bill as well as oppose it.

You will ask how? 1 welcome this
Bill because I have deep regard for
the hon. Deputy Minister who has
moved it. When he first took office he
was somewhat inexperienced but the
way in which he has worked after
assuming office and the diligence and
devotion that he has shown in the
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interests of refugees has led me to be-
lieve that all his efforts will be directed
towards the good of the refugees. This
thing compels me to welcome this Bill.

My opposition to the Bill is due to
the fact that sometimes blame is
attached to innocent people also. It is
reported that in the city of Delhi 70
houses have been demolished. and this
has caused great hardship. I was not
in favour of the demolition of these
houses, but I was present at that time
and I can say that the attitude of the
Delhi authorities was very sympathetic.
I requested the Delhi authorities to
accept their demand that they should
be provided with accommodation at the
same place. They accepted this demand
and provided all the 70 families with
accommodation at the same place. It
is not proper and just to criticise a
thing which has been rightly done.

Pandit Thakur Das Bhargava: May
I ask the hon. Minister why these 70
houses were demolished without the
permission of the Municipal Committee?
Was the value of these houses less
than Rs. one lakh? Was the three
months’ notice. necessary according to
the assurances, given?

Babu Ramnarayan Singh (Hazari-
bagh West): They were demolished
out of sympathy.

Lala Achint Ram: Panditji asks as
to why these houses were demolished.
1 have great respect for him Those
people have been provided with alter-
native accommodation. Those people.
whose houses were built after the 15th
August, 1950, have also been given
houses. Previously. it was pro-
posed that they should be
given plots and Rs. 500 cash
with which they should build their own
houses. We have been demanding of
the Ministry and the Government that
they should be declared the owners of
these houses. But the Government
provided them with alternative ready-
made houses. So far as the allotment
of houses is concerned I cannot accuse
the Government.

Now I will come to the point as io
why I oppose this Bill. Let me briefly
trace its history. Two years ago when
this Bill was first introduced there was
a general demand for payment of com-
pensation on the part of refugees. This
Bill was introduced to fulfit this de-
mand. Feople were very glad to note
that Government was going to get
théir claims verified, but they were
disappointed to see this Bill. The re-
fugees had- already been here for three
vears when this Bill was introd
They were expecting to get compensa-
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tion but this Bill had a provision that
a period of two years should be allowed.
The people were dejected that three
years had already elapsed and it will
take two years more. We assured them
that we would get it amended. At the
time of its introduction, I asked Shri
Mohanlal Saksena, who was the Minis-
ter incharge as to why they were fixing
a period of two years. I urged him to
finish this work in one year, because
three years had already passed and
the people had not much left with
them. Shri Mohanlal Saksena showed
much sympathy and said that he ac-
cepted the period of one year. But
the next day when he had spoken to
his Secretariat he said that this work
could not be finished in less than two
years. - He expressed his helplessness
in this matter in the Parliament and
said that the work would be finished
in two years. Thereupon, Shri Jaspat
Roy Kapoor moved an amendment that
the period be reduced from two years
to one year. This led to considerable
discussion and the arguments that are
being given now were also offered at
that time but unfortunately Shri
Mohanlal Saksena did not accept the
amendment and the two years’ limit
was passed. As soon as the Bill prn-
viding for the two years’ limit was
passed a wave of dejection and depres-
sion prevailed all over the country.
All the hopes of the people were frus-
trated. You would ask how. The
Bill that has now been moved says,
“It has. however, not been possible to
complete the work within this period.”
And the reason given is: “In the begin-
ning, the displaced persons were slow
in filing the claims and the period for
Teceipt of claims had to be extended.”

Now. the question arises as to why
it happened like that. I would say
that this Bill had a very bad effect as
soon as it was passed. The people
wondered as to what they would do in
these two years and this led them to
believe that it was useless and a waste
of time to file claims. This thing was
brought to the notice of the Ministry.
The hon. Minister and we appealed :o
the displaced versons not to be anxious
and told them that the Government
wanted to give them an opportunity
and that if no claims were forthcoming
Government would not be able to take
any action. Anyhow we tried to keep
the people pacified for two or three
months. When their attitude improved
a little they restarted filing their
claims. I had an idea that the verifica-
tion work would be completed much
earlier, but it has not been. completed
even to this date
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While I respect and admire the hon.
Minister. I beg to differ from him. Un-
fortunately I cannot accept his plea
that the work of verification could not
be completed on account of non-avail-
ability of qualified officers. I am of
the opinion that it is and was not
difficult to find three hundred or even
six hundred officers in the country. 1
fail to understand what makes it diffi-
cult to appoint these officers. when you:
have got the funds. I had also suggest-
ed that instead of Government paying
the money themselves. the amount
should be deducted from the compen-
sation to be paid to the refugees. Is
this work of verification so difficult
that the Government could not find
300 suitable persons in the whole of
the ccuntry to tackle it?

Supposing that qualified persons are
not available, there are the IA.S.
people and the Deputy Collectors, who
could be given 3 months’ or 6 months’
training and then put to work. You
are, of course, more experienced and
have more sympathy, but I do not at all
believe that this work could not be
finished earlier. It can be finished
earlier. When- you fix a limit of two
vears, it means it is not going to be
finished in two years. Similarly
you fix a limit of one year, it would
not be finished in one year. I do not
worry about that but when you say
that you would be able to comolete it
in four months, you should stick to it.
If vou pass a limit of one yesar once
more, then “the same wave of deiec-
tion” will follow. and insvite of your as-
surance to them that Government is
doing everything possible, they will
feel dejected. We could with great
difficulty versuade them not to be de-
jected and we told them that the hon.
Minister and the Government were
doing everything in their power, and
it took us two or three months to pacify
them. If you pass a limit of one year
once more, it would spread a greater
wave of dejection. Three years had
already passed, you have already taken
two years and now you are proposing
to take one year more still. This would
amount to a period of six years and [
think that in six years, .a new genera-
tion will be ready.

We should act in a manner which
benefits the people and does not cause
them disappointment. The hon. Minis-
ter can say that the work would be
completed in four, six or eight months.
Supposing you succeed in completing
it in four or five months, you can then
issue an ordinance to that effect. The
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President can issue such an ordinance.
It is not an unsoluble problem. If you
pass it and if you succeed, then the
lakhs of people who have left property
worth crores of rupees, would be much
disappointed.

1 admit that our Government have
done and are doing their utmost to
solve this problem. But I want that
we should proceed in such a way that
no harm comes to the refugees. The
Government have spent Rs. 13 crores
on this and have given loans amounting
to 30 crores to the people. This comes
to about Rs. 55 per head. There is no
harm in floating a loan to increase this
amount. I would repeat that we should
not cause any harm to the refugees. If
you proceed in this manner 1 woull
welcome the passage of the Bill and
1 wouldd withdraw my amendment.
Your actions and policies should be
directed towards the welfare of the
unfortunate people who have had to
migrate to this country.
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T fod peag Nw F
QR |

faa  uow-AA
M'ﬂﬁ) N Wﬁ?.@' ceetscnan

Mr. Chairman: The point seems to be
very simple—whether it ought to be six
months or one year. There seems to
be a large body of opinion in favour of
continuing this, but the only quastion
is about the period. There does not
seem to be much oppnsition. A lot of
other work has to be done. Hon. Mem-
bers will kindly bear it in mind.

_ Babu Ramnarayan Singh: The matter
1s very important.

dfe go o e 7 T e A
FEr 1 X IHT ARy qEg I AeA F
fod zaisf =z gar g f& &
N ow3d # Hr qg faed-
foq wvmar g fog a gt @l
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T, ST Fgr T@ I ¥ qREET 99E
FAME, AT ST EARAE | I
TG AT & &iF Ja Aew ¥ forer
F Fom T TTHAT § F rSiE
a5 g AT 9 FT IqTew AV )
A ag Fed § wEwar T a4 gar
g frg w@ wew F aeEw
I F A {47 S w1 a@Re
grelt, st W¥ o§N g, dfew
foraw, =t afwaom S, s
ffex 7 W, FwEw
Hgar A N qevIaT T ST aTiE
e AT aeqw WY1 39 ATW
1 TR (FEw) TR A W
W A A A AG 1 @l
s FTAfr T A A1 Ao
SR g AT T far | §
T 9 Tt w1 2w 1 foaw agar € 1
99 Y ¢F 9 TR AW I &
A TN WA AT A A T A
g sl F @ feae s
wifed, fom qerafe ¥ & g
T gor ¥ faavr # ased g€ et
T qurt fFar 1 99 aF s ¥=
¥, WiAEF AT ag2qar F a9
Ty #7 faue WY frar o a9
T g T A QY wRy T wy
ug W Iafeqd fear s € a7 39
S T BT 0T FT A A7 Fagawy
I T FT FHES WAL FTONIHA
T FaTaT A1ET €, AT 39 J SIewd

. qar &Y S E

ST S, FemT FAA A
fraes  FTar argar § 5 @ ar @df
st fF S we waw fred w8 §
s fort # faF 7y @ g P
FTHT T AW ST 7 qga @9 F |/
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[afeq @o w0 el ]
q fear gu afdeafo § qirag &
afesa «ff § g & a8« &w
51 f5 ag  www W& fag w1g
T v @faw I 9@ 5w
wo qfE & Fll @ W OF A4
WA I CE G A qET e §
wifF ag ux a0 @ o oo
¥oaw 41 9 ofad F ow aw
AR IS CE AR CIECf CAE NI 101
TgH 9T TF YT TEA € ATEA T
afcam fear o oF =8y aw@ &
I B OF W F T FT G A
# T@d *1 o gfawn 1 9% 9@ § 9w
F1 smAY g5 W I AN F T
g1 UF T B I g e &
A § i fF 9= #1899 §9 == T
R wgr fee sw F1 ger v @A
TE AT RIE AT AT oy
TEE | TRATEGE WA
wE f5 3% a/ F ga1 Frear § A
AR N T H T 1 9q 7
et g a1 o Fea € fF a A
ZZ WE | A9 F A AT FEIAS
AW EET & ) AW AT EFEAST WY
qEAT T AMEF | AW WY AGA
FFT FT IS FT A0 | AR
T F AW ¥ W AT KT AR Hw
1 & 1 w9 K e € (sleep-
ing dose) Y Mfed 1 5@ # AT HT

T FT = graT § AT AT I |

AR aR g 1 N wFw firod
w4 W Ag 99 WE FT LT K
fame @A ? oI qg HETH 0 R
T ¥ frod 04 § Y |y o
yoafa &1 fawrm § | o 9w & "
frad 9@ ¢ @ I W TETERE
femr srn ek @1 A @ wTIET
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I 9 TFH o & foF sy &
AT fed o

qawte &9 (st Qo Yo ¥): TEE
T X THE THET AT TG |

dfew Qo Wreo W wAT ST
T o9F IO F T T AEEFO FT
far €1 Fwv @ TR L
T ¥ foo & gonfagt & fod afr
T awg d@ W F R R
IR 9 dF g9 afdeafs & e
W& @ TH W UF AFAAEST Y AT
FGr Sfgd 1 3™ Al ¥ uE
Y arrFerfaFs (psychological)
aw T &, wEw fremn WY awer
A frg @A F ag  wew TWE
SR g

Wt go Ho @A : T AFW
R AT EF T |

dfeq QoRTTo MM : & T9 T #T
wAEmfE ST ¥ AT g1 W ¥
oW frod W@ W AR I W
FH ®Y T wE g @ fae
T ® 3w g W@ gom
W &% foofed & v wF aw
FIA AN AN A ag Froar R
Tt #1% Nfc ™ F T8 foaffe
s gt & W ag s Agwm fE
W IR § Faw wf Afy faifa
& 9 wfgd 1 gk W ot
wé ad gu g o & fed gETq waw
@ rr § i AW wde i omar
€ fr g7 o FT W R A a sy
T qgt T 3§ FT A § AR
WHF AT 7§ I AR &
at€ § AT g gx oW WY I
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FMAAT AfEE | WEEA T gA
arn 1 F AN fraffa w7 o
Smed | W wfas w99 =AY €
@t @ = ¥ fea wdady s F
foq T AT =IfEd |

WF gy ¥, § fafiqd &7 q -

g fidgw T 9mgr § fF 9 39
H A F I 9w § W A A
e femr s ff Wt 3o awaw
g A A fear s 9w F
T A fFar S AT 39 IFI AT
fFftcgFFTagl

7gY 919 F1 Fexdwws (Inter-
national ) 7= € f5 & e
FAANT F AT 9L ¥ I7[T FT TqqTQ4r
71 frator 1 S oF 30 F o famt
agl F qifEe=i #1 IATT &, I FY g
F wm F, 3 #1 gEfa IS
AT ¢ wME T4 EW 99 gER /W
F Sd, &y 9w 1 9w wifaw griw AR
=i F1 Qi w8 W F feawd FX 7
| St 7% 7w 9T F G @ W@ E
TG FT AT qg g § fr A fawnfua)
FT AT G I Neaifay ar &y o
TEY fFET 9 TEEEr w1 Q9 7
wg | TEdde s ifsar (Gove-
rnment of India) 3% 1 A\ Fo
T AT g R LY, W99 F faeg
F1E FaAT IraTT Wl IoT T §, S
¥ gg o fiagw fear smear g 5
T AT qg &I TI§ HTHIX
¥ #R IE TFR F qfiw ®@A a0
T A, 981 F SFaax (taxpayer)
¥, T@ T FY w AW A w90 B
N §B S @ o &, a1 & fear
& oz« foun §, 9@ #7 QU T 74
I AL | ART A1 qg QT el
28 PSD. .
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oY, Star fF agrar widr w7 Frararay
q YW WAV I F ged | qg W
qfifF it sgr w1 @3 I &, |
adi W@, 99 ¥ 95 ¥ @I 7 o
AR a1« & 5 gn 39 THTC FT iy
& ENINTE W F awd AR
S g AT @A § 97 1 94 fady
F FII0 IT F TR AATHIL T FAAIL
FT HALRFL 4

S FAT agr 99 gg § sfaT gan
g W g ga 3w A A T3S A
¥ @A A I w0 FRET TR FT
g@A A gAY W faeafaq g
gl arfeae § @33 W4 §, 98 a&N
g oo a@®RE agfrm @
fef#fig1 Sa#1 wa gz ag v
four war § @ gATXr S F0 @T
g w9 §@ feott F1 amgar it @@
g a1 Q) are araar fRE
gq @ w4, SfF Fwmar
ah aqU &, 99 F U w33 ¥ foq
FE WX & TIAET F1 AEE@HRAT
g, fl 97 1 39 ¥ faa" § a&r
fF g *1 gaTX @ar gam e o
% F1 9@ I qF T4 w4t 4, AW
SOY <41 gAT Aol A0 g, 99 T
i3 Tl AT §, T T IS AV AT
q% wal g1 9T §, ¥q 39 F fad A
q OF qre A1 @I §, T I T4Av
T AT IET TE Hi AP @ AR
foizTm fafa &1 o/t F9 @, @ W
FT qgT TAE A 9T HT FI7W
g1 us a1 9% ylFwal 1 9q 3
9Tl AW FEL FHRAT fo@ F g
ARSIME | 9% fgg «
AT OF GG T STH AT AT AT I
FaEN 5 99 99 F o0 ®) qfeer



= 469

[dfsa wo &R Tt ]

FET A AT T, 9 A GA G W,
| FR, ey §, di I g,
3 WP A facge agsaar A4 g |
g WS FX IR T F gHAT F
fes 7 91 ST § N TgT AHEE F
T NI, Ao Ig TgT IR0 §
fFag mger e g® @ I
i 1 wfed § aw ¥ A
e fiF T HT0 F AV AT FY o
W AW S ATfed AR SW & fed
seeht wanfaam av ady § &5 o s
TEET FAT § AT TGt FT WA AU
9g FET O IET T | AW § AR
TR ag @ g W, 9
afeat aw= &, 98 AT ATRIATT 1
FEHT AL FIAT AT IT BT I8 &0
fF g o og™ #7 el W IRl ¥
I &1 frare agx fear wn &, W@
g f6T & € 9 I FT a9 )
R ATET | T FTHIL, FHC FESA
ary i € g § o« 9g T AT
1 QA FR, FES F AW AT IT FT 4G
gFft Tifer site g g e @
I FT &Y R, Ag FE qefaar w4
= T A Anir agd & F9 9T
I AT FT TFE F1 WK 91 I
T 9g g a1 &Y 9T uX ¥ A7 a9t
T T G S FL I RS AT FARH
fr &1 T T3 W F7 =< famn, ¥
g st gt A S g 1 A
it gl 9gt ¥ 9 8 afes
# B12 A8 § 99 T TT RO ! I
Tiage Fwmafa @ @@
T FEW & AT L)

ot @t g A foawr dF
4y fear ?
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9fIa go Ao RN : U Ea
g w1 W fear fow 92 7 v
suic kgl

AW AL AT AGeT 39w
FEN AW F &7 F age FQ &,
I &% § =Y @Al ot see wEnfaEr
TE §, AV H T 5 7 SF RN
a8 €

twE e fag
QT TE T E |

eIy

dfeq go Ao ey ¢ AT wABT
wAg fafeedr (Finance Mini-
stry) ¥§, ag #awsg A & & w7
& 99 9GS FIOT & A7 GU FAT § 1
FE F 99 ¥ 39 q@ qenfad  Frgemr
£9 3% W @ gE | qg T
wanfawr AT AL & fF ol ¥ F wn
I Haiz faar o\ ag w0 W
AN AT FWF T R AGT I
§ S99 FT g=AT AgUENT A NI b
T @1 AT A W qWEI
w1 w1 & 6 39 ¥y R faw A&
FH A A @I & AR TA A
iy gwfg &1 g &1 feur
31 @O WY 9 39 W e
froerar 9Tg | 99 & ag HIT FET
§ ® Fgam § fF T A 39 v
feoam & AT AEF AT FT oNANT
T WO, ¥ Iq W Ag 9 A
§ & & wri qdfoad 97 T 78 @
FgNT WEAT g1 d @ TS faaw
F a9 faew w5 A s
fAar s s @ T § § T &
Ifd 98 99© & FW & 5q v
a1 ag o a1 g fE A A
& oy fads ¥ Wl A1 a9 3@
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¥ I @IT FT W X AT 99 A
gy gfa 99 3, A I W
@ fod IRA e I HR W
# @ & foi faamw 7 fFar o f&
ag ag 99 I & qiaw & I war 99
wTqu g frew aifed ) wsTEat
g0 A aga e, wder #v sl gg
a wr werd g8, wg wfaar &
g, 97 ¥ 917 A 39 afy w7 g
FOE M E LAY aT iR aTE
#1 g faaw 78 v R fF |
afast # TF ©F O e w7
Fidtg faamAt & widga afssame
¥ ag T g FIE T FE AW, AR
X AT Ty fauat § g wir
T E A W™ o w1 e
yad@T dew ¥ 9@ g1 A1,
v gw 0 Tsdl #1 Y faegs ©F @
g1 AT figmar ¥ F19 FF § W
ST IT B HAT Tg § 5 WM FY @AW
I, 9g WOT FT IATST H ST g §
W FT Z | TEAR UEA AT TGN
aiF & aFar § & ofeae ®
R fFagaatgg =
afq #Y qfg 7 oF oF 1 ag sr@r F
T FT g A FA F o7 g
UF 919 FT &9g 978 I\ g7 TF 919
T 33 qIS FT W IWTAIFT FT A
Tl MmN A a
T § fragw w= fF o 3w oy
AR 37 F 3T YHIT TH 37 IH
FTIN ATEA & | GHg a9 7 S|
F 919 33 9% 9ET AR AT F g
# oY oF T3 § 3g W 2N @ ey
AT 7 FW A AT FA A @ & AR
FTA FT ST WA & AR S A% w1
Y A o= % frar & o fow & o
TR E et S A g, ww A
W T fafa & s @ § aR
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IR AR AT F fod oo ¥ § amv
g3 | 3 gfer A § @ver afew T
F st #1 gifes aadT Far g
A gER & w g fF oo
TR A IT A O H OIFGT
F A 3 &1 afewwrd (satisfy) #57
Ffod AR gio S for ag wfrsrt
TFR ¥ TF OF 90 TS
A X1 gar T & f5oag g
N TG AT AW AT F
maTT ¥ E 1 AT g 7B AT
IR I R, T A
AW AF, TFET aER A 9
T A § g 9 e A
g w1 =i famat #@v sfe
g Sfeq & av swfam, #w wgwen
T F a8 W A AR AN § fF o
TF T IAS Y IFN FT IT F A
FEAT a0 A A 9gAT &9, ag  [ng
quET FAY g AL g Al | gEr
T g fF v digar I @R g
913 33T 93 w04 | # glertw, g
T ( extreme ) AW E, T FgA
I T AT AR AE FFFa
FH T 7 wad o fw S gwfa
AR ATE Fgt BIs FL AW g, I F
TR TET HH I AT 98 g F
faot Ifgd 1 & qiffa GG
¥ gt F@R F g1 98 fagw
FET AEW 5 3@ =T | AAEE
PR F AR g T At
AR F &FR F&F  AE T F
RIS 1O B SO S e
dat 9fsq sag@™ #Y9w Aifg #1
qaaT wwEw g 5 gW v agmE
R i ¥ a JEW TA L A
™ F@ Afgd | WR F ag
et 9=+ Jgm 5 @
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[ afeq @o areo o ]

=g # fisiss fiede (reciprocal
treatment ) # @i ar W §
9 A9S F) g5 F § oW J99T AGH
TFe T R fF w7 FL e
AT [T A SF L F@T, g SW
wa ¥ fod gad St @ § 9%
F & W § fgafearan 7@ ofed
I T TGE F IoAT
g F A § s W@ R
A g T F @ A E
g &1 fuera v F fou gd faed
W I e s g, 99 W
TN T Afgd R o FW A
fessar  adl =nfgg, aqifs  smmt
& sfd arTT g SeTaT Si% ’ar FT AT
eI F% § a1 99 smi & s,
o =1 g9 ¥8 @9 foar T § @R
o & ga &1 swEEw ganm §, sy
g

fea g3 @ifas AEF T )
#Fq@ s F g 5 gaafagl ©
¥ g affsa@ &1 oW faom
T S9 F FILZT AT FT AT IS
Afrias aE UMM I F | afg
¢ Ffew a@ F g AW e
¥ gm0 fF Y AE § | AR EW
Fagd g

9T AF &g d&H T da FL 8
fwe 5 qa § W vgm T FLAE)

Faedaw @ § #g ¥ T
I WE) FgAFTIEY Al
I E 99T T WA HC T ATEAw
YT T @ amar A
%4 W $1E IouT 92 |
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(English translation of the above
speech)

Pandit A. R. Shastri (Azamgarh
Distt.—East cum Ballia Distt.—West):
Sir, I would like to submit a few words
to the hon. Minister for whom I have
great affection. While my brother
Lala Achint Ram has respect, I have
affection for him.

The Minister of State for Finance
(Shri Tyagi): Not affectionate......

Mr., Chairman: The point seems to
be very simple—whether it ought to
be six months or one year. There
seems to be a large body of opinion in
favour of continuing this, but the only
question is about the period. There
does not seem to be much opposition.
A lot of other work has to be dome.
Hon. Members will kindly bear it ‘n
mind.

Babu Ramnarayali Singh: The matter
is very important.

Pandit A. R. Shastri: That I caid
in Hindi. I have risen to speak on this
simple subject because like the lacs
of refugees coming from the West
Punjab I also consider myself to be a
displaced person. I am a life member
as also the Vice-President of the Ser-
vants of the People Society founded
by the late Lala Lajpat Rai. Rajrishi
Tandanji is the President. I feel a
sense of pleasure and pride in saying
that among ihe life-members of this
society are also my hon. friends Shri
Lal Bahadur Shastri, the Railway
Minister, Pand!t Lingaraj, Lala Achint
Ram, Shri Harihar Nath Shastri, Shri
Balwant Rai Mehta and Shri Purushot-
tam Das Tandan who, as I said, is also
the President. Formerly the head-
quarters of the said society were at
Lahore but now they are not. The late
Lalaji’s statue also is not there. We
do not find there Lalaji Hall either. All
these things pinch the heart. When
such issues are before us, it becomes
the duty of the Cabinet as also of the
Government to consider them with all
the sympathy they deserve—the kind
of sympathy with which the blind
poet Surdas described the agony of the
Gopis in separation of Lord Krishna.
Unless such problems are consideved
with utter cool-mindedness and extreme
sympathy, they are not likely to »e
solved. The difficulty is that whenever
any gquestion of this type is brought
forth it is hushed up on the pretext
that it encourages communal mentality.
'I('ihis makes confusion worse confound-
ed.



Although, Sir, 1 am not well ac-
quainted with the circumstances _that
led to seventy houses being demolished
and about which Shri Thakur Das
Bhargava expressed extreme SOrrow, I

do not quite understand why these
houses were demolished. It was ‘b.ut
natural that these seventy families

wanted to settle in close vicinity. The
reason is not very difficult to under-
stand. They have suffered all sort of
troubles together and now they want
to resettle together. It is, no doubt, a
very good idea. It may be that their
rehabilitation at some other place suits
your convenience but not theirs. They,
. on the other hand, experience much
inconvenience on this account. They
have already once left behind their
homes and lost their all. Under such
circumstances will it not be undesir-
able to remove them again from one
place to another? It s like your
complaining of your sleep being dis-
turbed when I groan with pain _on
account of my shoe pinching me. You
do not like to hear the sufferers moan.
You should have some sympathy with
them. If your ears do not like the
cries of the sufferers, then I would ad-
vise you to have them treated. The
sooner it is done, the better. If your
sleep is disturbed on account of the
cries of the sufferers you would do well
to take some sort of sleeping dose so
that you may enjoy sound sleep. Were
the demolished houses marring in any
way the beauty of that locality? If
the reason for their demolition was
other than this, it is clear beyond
doubt that so much public money has
gone waste. If their houses were to
be demolished at all, they ought to
have been paid due compensation for
that and provided with alternative ac-
commodation elsewhere.

Shri A. P. Jain: Water-works is being
constructed at that site.

Pandit A. R. Shastri: I am grateful
to the hon. Minister for having clari-
filed the position. I am glad to learn
that he has sympathy for the displaced
persons. Now I would say that if such
were the circumstances in which these
houses had to be demolished then cer-
tain psychological factors should have
been taken into consideration. These
things have a great psychological bear-
ing—I mean the conditions in which
houses are demolished or constructed.

Shri A. P. Jain: Those were filthy
and kuccha houses.

Pandit A. R. Shasiri: I am only
taking the psychological aspect of the
question. Their houses were demolish-
ed without providing for alternative

accommodation., While replying to a
question in regard to this subject yes-
terday, the hon. Minister had said
that no definite policy was adopted
so far in that connection. I say some
policy must be adopted. It is our
duty, nay human duty, towards these
distressed fellows who having suffered
untold miseries at their homes and
have taken shelter in this country, that
we extend to them every possible help.
They all are like our brothers and we
should do every service to them. Let
there be some definite policy in this
respect. If this requires sqﬂiagnt time,
then we could take some interim mea-
sures so as to give them relief for the
time being. As regards the policy,
while formulating it due consideration
should be given to the losses they have
suffered in Pakistan. We should do
every justice to them and see that they
are not put to any further trouble.

Is this your international justice that
when two countries emerge as inde-
pendent countries on the basis of a
mutual agreement, then one indepen-
dent country drives away a part of its
population from its territory .and also
seizes their properties. The displaced
persons seek asylum in the other jinde-
pendent country. Now is it in accord-
ance with the international laws that
the losses suffered by these displaced
persons in one country should be made
good by the people of the other coun-
try? I do not for a moment mean to
oppose any aid being given or pro-
posed to be given to the displaced per-
sons by the Government of India. Let
the Government give them what they
want; I am not taking exception to
that. What I want to ask is whether
our Government would not claim from
the other country or the tax payers
thereof the compensation for the loss-
es that the displaced persons coming
from there have had to suffer. It is
in the fitness of things that such a
claim is made. When Mahatma Gandhi
toured Noakhali he sincerely felt that
everybody should be allowed to reside
where he had originally been living .
and that he should not be compelled in
any case to leave his native land. He
was afraid lest we should discard the
poor and treat a section of our popula-
tion cruelly and unfairly simply be-
cause of their religion. After all they
are our brothers and., therefore, we
should see that they do not suffer on
any account. The plight of the dis-
placed persons from Pakistan is not
unknown to us. We all know in what
miserable conditions they are living at
present They have been deprived of
all their belongings in Pakistan. It
remains to be seen now whether or
not the pledge that we made about
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two years back is honoured. That
pledge has not yet been fulfilled. It
calls for strict and solid action being
taken. Only in that case can they be-
lieve that they would get compensation
for their heavy losses. Their wounds
are still unhealed and the passage of
time cannot but make them still more
deep. Now you are extending the
period by one more year. If time is
allowed to be extended in this way, it
is likely to do more harm than good.
If this issue is put in cold storage,
the Government will cease to feel its
vresponsibility towards these displaced
persons considering that it would be
vain o claim any compensation from

. Pakistan, she having turned a deaf ear -

to what it says. In that case things
will worsen. It is, therefore, of utmost
urgency that we solve this problem be-
fore long. I would submit that the
demand for the payment of compensa-
tion should immediately be acceded
to. Real compensation would be that
all the displaced persons are rehabilita-
ted in their own homes. In this con-
nection I quote an Urdu couplet which
says:

“I am reminded of those golden
days of the past,

Of those bushes in the garden
and of my lovely abode.”

The real rehabilitation, therefore, would
be to rehabilitate them in their homes
from where they have been uprooted.
The Government of India can deserve
to be a Government worth the name
only when it succeeds in doing so. The
due compensation would be nothing
short of this. It is not the way that
Shri Deshmukh or Shri Tyagi are bur-
dened with the responsibility of pay-
ing compensation to the displaced per-
sons and they having collected gold
and silver from this country make
such payments. This should not lead
them to think that they have turned
the corner, for this would not be a
real compensation, The point is that
something should be done with respect
to the properties left behind by the
displaced persons in Pakistan. The
need of the hour is that we make
Pakistan pay us compensation in full
for the properties left behind in Pakis-
tan.

Shri Tyagi: But whose gold and
silver have we taken?

Pandit A. R. Shastri: You have taken
gold and silver from thousands of tax-
payers in this country in the form of
taxes. If the compensation is sought
to be paid trom the monies so realised
in the form of taxes, then I would say

this is not the proper way of giving
compensation.

Ch. Ranbir Singh (Rohtak): Tyagiji
does not practise tyag.

Pandit A. R. Shastri: I was referring
to the Finance Ministry. It is that
Ministry which realises taxes and if
it uses that money for the purpose of
giving compensation, I think it would
not be a proper thing. Is it proper
that for ihe purpose of giving com-
pensation to some persons you realise
money from others? It would not
amount to the proper utilisation of the
money collected by taxation. The Gov-
ernment, on the contrary, should realise
compensation from the Government of
that country from which these unfortu-
nate persons have been driven out
after having been deprived of all their
properties and other belongings. This
question should be considered at Gov-
ernmentald level. When I demand of
the Government to do its best to see
that full compensation is paid by the
other Government, I do not say so ‘n
a Napoleanic vein. My humble sug-
gestion is that this issue be sought ‘o
be tackled in accordance with the pro-
visions of the international law. Is
it justice that people of one country
having been deprived of their proper-
ties etc., are driven out of the country
and that country is not even asked
to restore those properties or to give
compensation to the displaced persons?
We know that even in wars—wars
with Germany and wars with Japan
etc.—the defeated countries were made
to pay war reparations. When such
things can happen in wars why can
we not compel the Pakistan Govern-
ment in this case to repay every pie
of our loss? Let us ask Pakistan to
give compensation under the inter-
national law and usage. In case there
be no such international law, one
should be enacted by the internationa®
organ'sation by which freedom and
security be guaranteed to those people
whose governments are out to drive
them out of the countries. The only
way to save people from disaster and
ruination is to ask the Pakistan Gov-
ernment to give full compensation. 1f
Pakistan asks for some time for this
purpose, we do not mind granting them
one year or say one and a half years
even. I beg of you not to delay action
in this connection for this would only
cause people’s enthusiasm to wane.
What is more. with the passage of time,
the Government. too, would find itself
less inclined to take any prompt action.
The extension of time, therefore, would
hamper the progress that you have

‘been achieving so far and for which



_you have been receiving congratulations
from all quarters. In view of these
things I extend my full support to the
.amendment moved by Lala Achint
‘Ram and request the Government to
.consolidate all the claims at an earlv
date and take prompt action to have
full payment made by the Pakistan
Government against these claims. Let
not the Government seek to satisfy the
claimants by paying a little compensa-
‘tion from its own exchequer and say
that that is ald it can do. Let the
Government not ask the displaced per-
sons to be contented with what little
they are in a position to give on the
-protext that Pakistan Government s
not willing to pay a single peany to-
wards the compensation. I do not
know whether or not my demand i:
in accordance with international prac-
tice and usage, but I do recollect
Mahatma Gandhi’s words that unless
these displaced persons were resettled
in their old homes, the rehabilitation
problem would not be solwed. I am
afraid lest our enthusiasm should coal
down with the passage of time. Al-
‘though this demand is an extreme one,
I fully support it and wish that the
properties left behind by our hrethren
ir. Pakistan must be evaluated and
payments made accordingly. I would
also take this opportunity of sub-
mitting to the Pakistan Government
through our Government. that they
should give due consideration to this
issue and accede to our most justifi-
-able demand thereby doing justice to
humanity. I am a whole-hearted sup-
porter of cur national leader Pandit
Jawahartal Nehru's policy which says
that we should seek to solve all the
issues by sincere and peaceful means.
I would, however, suggest that such
issues cannot be treated as ordinary
ones. Then the international justice
provides for reciprocal treatment. We
are not to show our helplessness in
solving this problem simply because
Pakistan does not seem to accede to
our demand. Let us not hesitate in
employing other means available to us
for making Pakistan accede to our
demand. It is the international state-
ments which are the cause of the war
in Korea and elsewhere. Let us,
therefore, not hesitate to adopt all
available international sources in order
to get this matter settled. Let us not
forget that if we show any signs of
weakness and generosity in our treat-
ment with those who are unjust it
would prove fatal to those who have
been deprived of everything. There-
fore. T would appeal tn the Gonvern-
ment in the name of justice and fair-
play to draw Pakistan Government’s
attention to this guestion of compensa-
tion. Let our Government also make

Pakistan share the burden of compen-
sation.

In the end, I beg to be excused for
saying anything improper, if at all
I have done so. I hope you would not
mind it, considering that I have a deep
wound on my heart. I am reminded
of a couplet:

“Unless it be through the

mouth of a wound [t is difficult
to communicate with you.”

In the same way I am not speaking
from my mouth—it is the sore on my
heart that is giving expression to its
anguish. I have no desire whatsoever
to create difficulties.

STRAT g gooT 0 I g
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Mr. Chairman: Order, order. I would

like the practice to develop where

hon. Members address each other only
in the third person.
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(English translation of the above
speech)

Shrimati Sucheta Kripalani (New
Delhi): Sir, I too feel faced with the
same problem that has confronted Lala
Achint Ram. I both support and op-
pose this amending measure now be-
fore the House.

I claim to have some knowledge of
the refugee problem—in particular
that of Delhi. I am aware that the
word ‘refugee’ is much insulting to our
brethren in question. They do not
feel quite happy about it.

Again, it is a fact that they are re-
ceiving Government aid, but they do
so out of sheer helplessness and not
infrequently a sense of humiliation
overtakes them. They prefer to receive
some compensation for the properties
left behind them in Pakistan and
utilise the rightful money so received
-towards their rehabilitation. They are
demanding their right but not without
a sense of humiliation. That is why
we have been stressing from the very
beginning—since this problem of re-
fugees first confronted us in 1947—to
give them early relief and before giving
them that relief you should settle the
issue of their properties left behind
in Pakistan which is their rightful
claim, We are aware that some diffi-
culties exist in this behalf; still we
'see no justification for the delay on
Government part. The issue should
have been settled much earlier. The
hon. Minister has always been pleading

for more and more time. We have no
other alternative but to accede to that
request—for this is the primary object
behind the introduction of this Bill.
I do not see why the hon. Minister is
reluctant to accept Lala Achint Ram’s
amendment to settle the issue within
six rnonths when he himself thinks that
it can be settled in four months. Why
does then he want to fix it at one year
in this Bill? It will result in nothing
but more opportunities to the staff of
your Ministry for making money. If
vou think the task can be accomplish-
ed within four months then you should
not ask for more time. It should be
done within that period, for the re-
fugees are in great distress. It will
take me several days to unfold the
full story to you. I will content myself
with two or three instances only” My
hon. friends Giani G. S. Musafir,
Pandit Thakur Das Bhargava and Lala
Achint Ram know as much of this
problem as I can claim to know. Pandit
Thakur Das Bhargava has -narrated
quite a true story. We have worked
together on the Committee and we
know quite well what sort of treatment
the refugees are receiving in Delhi. I
admit that the hon. Minister has done
and is still doing quite a lot for the
weifare of the refugees. It is however
true that the refugees are being sub-
jected to great hardships. Conditions
are no doubt such in which such things
invariably happen; but it cannot be
denied that. should the Government
so desire, an improvement can certain-
lv te brought about.

T want to tel' you about an incident.
Many months before I happened to
visit Rajender Nagar. A man told me
that he had left behind property worth
Rs. 50.000 whereas his claim had been
accepted for Rs. 30.000 only. He was
by no means a capitalist. I found him
in a deplorable condition. He was
suffering from cancer and was confined
to bed. His wife was also ill. They
had five children with no other earn-
ing member in the whole family. They
had no money. As if to provide a
climax. a notice from the Government
was served on him in connection with
the house rent occupied by him. T
gave him some money out of my own
pocket. On my making enquiries the
man burst into tears. He told me that
he wanted only this much and nothing
more that he be vaid for the time
being only Rs. 5,000 for a claim of Rs.
30,000 sanctioned in his case s that
he could live. A few days after I was
told that the man died for want of
money. There are many stories like
that. Many women come to us these
days. They are much worried. They
want to take any sum you
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may decide in respect of their
ciaims so that they may keep their
pody and soul togetner till a time the
Government may decide finaly. You
should understand this hardship. On
the one hand you are limiting the scope
of relief measures. The Government’s
stand is that they have been providing
reliet tor the last five years and they
consider it time now to stop it. But
that does not mean that you should turn
your back on the conditions in whlqh
our people are actually living.. I will
say nothing that is not based on my
own experience. There is a place
known as Tehar in Delhi. It has a
colony by the name Basti Nabi Karim.
You have just to go and see the condi-
tions of peope yourself. A few days
back an event of importance happened
in Basti Nabi Karim. I found two
families passing their days in a well.
You may ask, ‘how could it be?” Well,
they had thrown two planks of wood
across the well, each family occupying
one such plank. The hon. Minister had
knowledge of such things. Anyway
the families in question have been given
accommodation in Vinay Nagar. Now
what about the conditions in Pahar-
ganj? There is a mosque in that
locality. No less than 2,000 persons
are cccupying that place at present.
The sun never finds its way into the
rooms. The people there have not been
given any aid by way of rehabilitation
on the ground that they had not shift-
ed to the Camp. It is an irony of fate
that persons with comparatively less
sense of self-respect, who chose to
avail themselves of the relief benefits
offered in the camp, have been provid-
ed first by you. But those with a sense
of self-respect, who did not want to
avail of any Government aid, have not
been helped by you towards their re-
habilitation. You should just ask the
persons squatting in the mosque how
much property they had left behind.
Just have a look at the claims filed
by them. An early aid may enable
them to keep themselves alive. Should
that not be forthcoming, it is feared
they will die before the settlement of
their claims. I, therefore, plead that
the matter should be expedited. The
more you delay this matter, greater
and greater shall become the distress
of our people. While refugees shall
tace death and distress on one hand,
the evacuee property will fritter away
on the other. I have to make one or
two observations in this regard. I can
vouchsafe on authority that the view
expressed by Giani
Musafir and Shri Chatteriee regarding
the continuously decreasing pool of
evacuee property is quite correct. I

Gurmukh Singh .

had a talk with Justice Achhru Ram
in this connection. He cited an in-
stance. He told me that the Muslims in
Saurashtra had left behind huge man-
sions. Those buildings have been ly-
ing _unoccupl_ed for the last five years.
Their condition has steadily been de-
teriorating and none knows of their
present value. The evacuee property
pool is thus gradually decreasing. Many
Muslims are daily returning to India
and they will get back their houses.
We should-take note of the diminishing
pool and speed up a decision on the
issue. In saying that I am not obli-
vious of the difficulties facing you.
Lala Achint Ram has described the
various difficulties which our Claims
Officers are experiencing. As a member
of the Selection Committee, I too pos-
sess 1qformaﬂ10n on this point. Had you
just given us an idea of the require-
ments of staff for this work in the very
beginning, we would have made pro-
}/;ls.uira(s) for that. At one time you ask
1 persons, another tim
with a demand for ﬁftty. s come

Shri A. P. Jain: I have i
. P. Jain: on
:lo put to the hon. Member.e %;f:? L;Isl
er opinion about the efficiency or
otherwise of the officers recommended
vy the Committee?

Shrimali Sucheta Kripalani:
applications we received l’for tile ﬁTr};te
3me included many competent candi-
lates. Had you intimated us at that
time we would have found it possible
to recruit competent persons for you
Tho:se_z people have now been re;
habultated_ and their services are no
longer available. It is now a year and
a half that this happened. Maybe
that the applications received now are
not of such competent persons. Had
you taken a firm decision regarding the
;'qu'u.lrements in this respect, you would

ave got competent persons. Another
ésg; ;s;xthat {}t:u c;lo not recruit people

months after thei
been recommended........ enrnam es have

Shri A. P. Jain: I deny that. Peop!
were appointed within a week g?!?é:
the receipt of the recommendations.

_Mr. Chairman: Order, order. 1 would
like the practice to develop where hon.
Members address each other only in
the third person.

Shrimati Sucheta Kripalani: I
respectfully point out that the appoint-
ments in question were not made with
SO much speed as the hon. Minister
thinks. Even after appointments their
postings have not been effected.
Altbough several months are past now,
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yet the selected persons have not been
appointed. I wish I were wrong. But
1 know he is wrong. Let him investi-
gate the matter. No sense of urgency
has been displayed by the Government
in this respect. It is causing harm to
ithem. The suspicion in the minds of
people is gaining ground that Govern-
ment intend to give them nothing. We,
who move amongst the refugees, are
generally confronted with the question
regarding the Government’s intentions
in this respect. We have, however, no
answer to give. Generally we tell them
that they may get an anna in the rupee.
Pandit Thakur Das has also enquired
about the percentage of property they
are to get. It is important to know
the total value of property left behind
by the refugees and the total pool
value of the evacuee property against
which their claims are to be settled.
It is so because the people’s hopes have
been greatly aroused. It was alright
had they been disillusioned in the very
beginning. Had all hopes of getting
anything been shattered then the
people would have reconciled them-
sewes to fate. But today their hope
is much high. The sooner they receive
comething. the better will it be. It is
in the interests of the Go>vaernm nt
themselves to ‘tell them as to how
much they intend to give them. It
shall give the people an idea as to how
‘much they stand a chance to receive
and whether or not it shal! be sufficient
for their needs. I have already stated
that you are gradually restricting the
scope of relief measures but the pre-
vailing business conditions have created
<0 many hardships for the people.
Giving them some compensation at -this
juncture. therefore. will enable them
10 pull on in these hard times and will
help them towards rehabilitation.

I h2ve to refer to two more minor
issues. One is that an appreciable
number of women are widows and be-
ing illiterate have not been able to file
their claims. I reruest the hon. Minis-
ter to devise some means for receiv-
ing claims of these women.

Another point is that the scope of
this Bill has not been extended to West
Beneal so far. I am aware that the
Central Government try to keep all
interests in view. It is, however, my
exverience that things in Bengal are
just what they were before. I fee! that
adequate attention is not being paid to
the problems in West Bengal. 1. there-
fore. want the scope of this Bill to be
-extended to West Bengal.

With these words I support this
Bill and also the amendment moved
by Lala Achint Ram.
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Shri U. S. Malliah (South Kanara--
North): I beg to move:

“That the question be now put.”
Mr. Chairman: The question is:
“That the question be now put.”

The montion was adopted.

- Shri A. P. Jain: Sir, you summed up
the proposition very correctly and suc-
cinctly when you said that there was
general agreement in the House that
the life of the Act should be extended.
The only question that remained for
decision was whether it should be ex-
tended for six months or for one year.
I said that I fully share the anxiety of
the hon. Members here as also of the
displaced persons that these claims
should be processed at the earliest pos-
sible date. The question: then is that
if I can complete the processing of
these urban claims within a period of
four months, why do I want an exten-
sion for one year? That is a very
pertinent question, and I must answer
it.

As I said. the rural claims are being
processed separately, and possibly they
may take a little longer. That is one
of the reasons. The hon. Member Mrs.
Sucheta Kirpalani. I think, has an-
swered the aquestion why I want
an extension for one year. She has
said that even today there are some
women who have not filed their claims.

I cannot understand that when
claims are coming in even now, how
it can be possible to wind up the
organisation. I find there are two-
fold and self-contradictory deman
coming fram the hon. Members of t-
House who contacted me either as 1
dividuals or in Committees and also
from the displaced persons. It will
be very hard to bar out any claim
merely because a person could not
file it in time. At the same time, the
demand is there that the claims must
be finalised and some scheme of com-
pensation should be worked out at a
very early date—a very legitimate de-
mand. I have to steer the midway
course. At the end of January 1952
I passed an order that in future claims
shall be entertained only when they
are supported by documentary evidence
and I found that thereafter the num-
ber of claims dwindled down. Nane-
theless some hard cases are still com-
ing up. Sometimes it happens that
the claimant is absent on the date
fixed for hearing and in that case it is
open to a Claims Officer to reject that
claim straightway and to consign it
to the record room. Yet I feel that
even if for one reason or another the
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claimant has not been able to appear
before the Claims Officer on the date
fixed and he comes later on and wants
his claim to be revived. there is no
reason why he should ordinarily be
deprived of that opportunity. In fact
we have been reopening Llhe claims
because we do not want to stand upon
technicalities. A few days ago I had
a talk with my Chief Claims Com-
missioner and he said that there were
about 20,000 or 30.000 claimants to
whom notices had been sent at their
usual addresses, but those notices had
returned unserved. What am I to do
in such a case? Is it the intention of
the hon. Members that if a claimant
fails to appear on a particular date
but comes later on. his claim should
not be reopened? Personally I think
it would be hard upon such claimants.
I said that these claims will be veri-
fiel within a period of about four
months, I am not in the habit of fix-
ing dates. Ih fact I have been accused
by the hon. Members here and by
certain newspaper editors quite vehe-
mently that I am not promising as to
when this thing and that thing will be
done. I believe in applying myself
honestly and earnestly to the job. 1
know that there are always unfore-
seen happenings and difficulties.
Everyone of us. however honest and
capable he may be, is a victim to these
difficulties. I have myself been a vie-
tim to these difficulties. Therefore,
when any question arises about fixing
a date. I am reluctant to do that. But
today I said positively because I feel
confident that urban claims will be
finished within the next four months.

Supposing some of these claims are
rejected because the claimants were
not able to appear before the claims
officer and if after six months there is
no Claims Officer, no Claims Commis-
sioner and no Claims Organisation,
there will be nobody to re-open those
claims and pass orders. I ask the
hon. Member Lala Achint Ram—I
know that he is a sincere friend of
the refugees, he has been very friend-
ly towards me—whether he wants the
period to be cut down to six months.
(Lala Achint Ram: Yes, six months.)
If a widow or a minor or a patient
lying with T.B. in the hospital or
undergoing cancer treatment comes
after the expiry of six months and asks
for re-ovening of his claim. I shall not
be in a position to do that because I
shall have no power and no organisa-
tion after the expiry of six months.
It is for that reason that I wish 1
should retain this power for another
eight months so that I may be able to
deal with those hard cases.
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Lala Achint Ram: I shall accept
your suggestion provided you give am
assurance that all those claims which
are in your hands now will be verified.
within four months.

Shri A. P. Jain: I have given the
assurance and if the hon. Member
has no faith in my assurance, I can-
not help it

There is another point. When the
Claims Officer passes an order, the Act
provides for the revision etc. of those:
orders. A claimant may be dissatis-
fied with the orders of the officer ~nd
he has a right to file a revision. Sup-
posing a person wants to file a revision
against a claim decided on the last
date, that revision will take some
time to be decided. What is going to
happen in that case if I am left with
no organisation? I have made it per-
fectly clear that I will wind up the
major portion of the Claims Organisa-
tion within four months. I will keep
a skeleton staff which will deal only
with hard casés, to put it metaphori-
cally, which will fasten the loose ends
that remain over. In all administra-
tions such loose ends remain over and
I think it will be very unwise of this
House to deny me an extension for
one year. I do hope that Lala Achint
Ram will reconsider his position in the
light of what I have said.

Shri Hukam Singh: Would this
valuation of Muslim property and
comning to a conclusion what compensa-
tion can be paid, wait till this one
year is over?

Shri A. P. Jain: The objective be-
hind the verification of the claims is
that the displaced persons must re-
ceive compensation. I am not in a
position to commit myself now as to
what will be the quantum of the com-
pensation. It depends upon many fac-
tors. My friend Shri Hukam Singh
said that the policy of the Government
has been changing. I think he should
realise that the policies in a living
society are always changing. Policies
have to adapt themselyes to the chang-
ing conditions. May I remind my
friend about the history of the Evacuee
Property law? Originally the Evacuee
Property law was meant for the pro-
tection of the properties of the ver-
sons who were evacuees in the sense
that they had left their usual place of
habitation and could not look after
their properties. During the unfor-
tunate days 1947 when disturbances onr
a large scale took place in parts of
India some of our countrymen did not
feel sufficiently secure in their place
of usual residence. Some of them
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went to Pakistan, others migrated to
other parts of India, and the whole
jdea of the evacuee property law at
the time was that some public officers
must be appointed to look after the
property of these people. There was
a provision in the fe:lltl'ly laws tt;lztom::
soon as the owner 0. e proper

and wants the property to be returned
to him, it would be restored to him
subject to adjustment of some expenses
etc. that might have been incurred
during the period of management.
Later on when it became more ap-
parent that those who had migrated to
Pakistan would not be coming here,
and those who had come from Pakis-
tan were not returning to their old
homeland, the evacuee property law
took a different complexion. We want-
ed to settle with Pakistan that the
properties left over on that side by
our displaced friends and by the Mus-
lims here might be adjusted in some
way. An agreement was reached be-
tween the two countries whe}'eby indi-
vidual exchanges were permitted. _But
that scheme did not work. Pakistan
is still harping upon it but in con-
sultation with  the displaced persons
we took a decision that hereafter eva-
cuee property here in India wgll be
treated as a pool to be a;dqustgd
against the properties left behind in
Pakistan. We suggested exchange of
evacuee property on Governmental
level. That was not acceptable to
Pakistan. Certain consequences follow-
ed from it.

It will be seen that the problem'of
evacuee’ property has been a growing
and a changing problem, changing
from time to time in accordance wx1:h
the attitude taken by Pakistan. 1n
accordance with the conditions that
have solidified in this land. T'heretqre.
the policy had to be a dynamic pohpy.
And I say that the day our policy
ceases to be dynamic and we become
static it will be unfortunate for this
country, for this nation. I do not think
that the changes or modifications of
the policy have been unnecessary or
were uncalled for. And as I speak
here today I say that in future also
perhabs some changes may become
necessary.

That is just by the way. The main
question is what are we going to do
for the payment of compeqsatlon? We
have set up an organisation for the
evaluation of evacuee property. That
has made considerable progress. The
other day while answering a question
*in this House I said that out of . .a
total of about 2,60,000 properties’ more
than 85,000 have been evaluated. I
may say that the evaluation of the
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evacuee properties involves a lot of.
office work, collecting certain data and
working out certain formulae. After
they have been worked out. at a cer-
tain stage the problem converts itself
into arithmetical calculation. And
when I say that about 85,000 proper--
ties out of a total of 2,60.000 have
beer. evaluated, I pray that : inay
not be judged about time-limit by a-
mathemnatical calculation, because much
of the office work has been done and
I think what remains of this evaluation:
work will take comparatively smaller
time. I did not content myself only
with the verification of the claims and
the evaluation of the evacuee property”
here, but I have been working out
scheme for juxtaposing the one against
the other. I appointed a Committee
consisting purely of the displaced per--
sons under the chairmanship of Bakshi
Tek Chand. I deputed some of my
officers who were working as associate
members of this Committee to supply
them with information and to ad-
vise whenever their advice was need--
ed. I wanted to have a free and un-
hampered opinion of the displaced ner-
sons as to how we should equitably
distribute the evacuee properties among
the displaced persons on the basis of
properties left behind by them irc
Pakistan. That Committee has worked
for several months. I am very grate-
ful to Bakshi Tek Chand and his col-
leagues who have worked hard and
submitted a very valuable report. We
have partly implemented that report.
One of the recommendations of that
Committee was that the realisation of”
small loans which have been advanced
to displaced persons through the State
Governments might be stayed. We-
have accepted that. With all respects
to the sentiments of the Members who
have spoken today, no less than nine
or ten, I say that this scheme of com-
pensation is going to be a very com-
plicated scheme. Ideas after ideas
have occurred to me. I have been try--
ing to work them out. I have even
started a pilot scheme. I do not want.
to rush ahead without having formed
my own opinion based on concrete
facts and definite-data. My approach
has been an all round one with the
object of the distribution or disburse-
ment of compensation. I have been
asked questions: What is the wvalue-
of the claims? What is the value of"
the evacuee property? I have been
reluctant to give that information for
it is not in the public interest to do-so.
We talk about some important things
in a Committee. Very few secrets are-
kept in this country and what we said.
in the Committee, a few days later,
found its place in a yery distorted
manner in the comments of the TRe-
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fugee Log' in the Hindustan Times.
That was most unfortunate. I have
known how the Government of Pakis-
tan and Pakistani Press have distort-
ed facts: I have also known how we
have been misrepresented all over the
world by Pakistan who misconstrued
and misrepresented things said here.
I have also to look internally. I do
not want to say anything which may
lead to speculation, lead to forming
.of hopes which may not fructify—
frustrated hopes are one of the worst
things—and therefore if some times
I have been reticent, if some times I
‘have said that it is not in the public

interest to give these figures, I did so
in the interest of the displaced persons
.and I dare say that I have as mucn
love for them, as any Member in this
House or outside can claim. I mavy
.assure the House that I am none toc
fond of sitting here. Some friends may
think that I have got too much affection
{for this chair, but let me tell them that
I told the Prime Minister that I do
‘not want to continue as Rehabilitation
Minister. Even now I tell my friends
-that if they can find a better man, 1
will vacate my post just now.

Lala Achint Ram: It would have
been very unfortunate if you had re-
_signed.

Shri A. P. Jain: I am here to do
service. I am here because I feel that
I have been dealing with this problem
for the last two years and it has reach-
ec¢ a stage when I can make
.some useful contribution. The
.day that contribution is over—
and there are always limits
beyond which a man cannot usefully
.contribute—I can assure you that vou
will not find me here. I am sorry at
-the attitude adopted towards me by
Members both from my party and the
-Opposition. They said: “This Minis-
-ter is a good man. He is applying
‘himself to the task sincerely”. Yet
-they said.........

An Hon. Member: That is no credit
-to the Government. :

Shri Hukam Singh: It is a credit to
“him.

Shri A. P. Jain: I am a part of
-the Government and if it is no credit
to the Government then it is no credit
‘to me either.

Now. what do they say next? They
-say: “Refugees do not believe you.
“They do not trust you. All that you
“have been doing is wrong. Seventy
-displaced persons were living happily
and you have-uprooted them. You
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have done nothing in Palwal. You are
driving out refugees who are staying
in dharmasales in Hardwar. You are
sending them out mercilessly. You are
a very good man, but everything that
you have done is stupid. It is wrong.
It is foolish.” This is the general ap-
proach. Now, I ask you: What is the
use of one’s being a good man if you
are unable to do anything good?

I will not cover the ground which
So many hon. Members covered. Per-
haps during the Budget debate, we
shall have ample time to discuss those
things. But there are one or two in-
stances about which I would like to
say a few words, more by way of
illustration. Some of my very good
and esteemed friends—friends for
whom I have great affection and re-
gard—have referred to some of the
specific acts. The first complaint was
about the 70 or 71 families who have
been uprooted.

. Pandit Thakur Das Bhargava: That
is not your Ministry’s work.

Shri A. P. Jain: I cannot escape
responsibility, because .the Government
1s one and I am a part and parcel of
the Government. Therefore, whatever,
is done by any other Ministry con-
cerns me also.

An Hon. Member: How generous!

12 Noon

Shri A. P. Jain: It is a fact that
70 families have been removed. Their
hutments have also been demolished.
But what are the facts? The Deihi
Municipality required a small plot of
land for building a water reservoir for
supplying water to the residents of
Delhi—both displaced persons and non-
displaced persons. They required this
land for a public purpose. There were
these 70 hutments—improvised struc-
tures—on that land. These people
were requested to remove themselves.
They said, “we all want to go to-
gether”. The services of my hon.
friend Lala Achint Ram—a man who
does not give in unless he feels that
the proposition is a sound one—were
enlisted and they all agreed to move
out. They moved accordingly. If the
protest has come now, it has come from
the leaders who have never been there
and who do not know the facts and
yet who have waxed eloquent. There
was no protest at the time. They went
gladly and they settled down there
and I daresay they are much happier
there. Now, my hon. friend Shri
Algurai Shastri said: “Why do vou
demolish the houses? Why do you
remove these people”™ Now, thet is



one side. On thg other side, there is
pressure upon me that I should con-
struct a house—a modest house—for
every refugee family that is squatting
today somewhere or other. That ae-
mand is a very legitimate demand.
But if these people who are squatting
on the roadside or are staying in
dharmasalas are not to be removed to
these new houses, then I ask you:
Why do you want me to construct
houses? What is the use of my Minis-
try? Abolish the Rehabilitation
Ministry rightway. Now, a majority
of the squaters willingly remove them-
selves, but there are left behind a few
truculent type of persons who refuse
to move. What is to happen if out of
500 families, 400 or 450 families move
and the other 100 or 50 families re-
fuse to move? We have to remove

them by force.

My hon. friend Shri Nand Lal Shar-
ma referred to the case of Hardwar.
I know something about Hardwar. I
come from the district of Saharan-
pur. Hardwar has been part of my
constituency for the last fifteen or
sixteen years. I have great affection
for Hardwar. There are a number of
dharmasalas there and also lodging
houses. Displaced persons came there
about four or five years ago and occu-
pied these dharmasalas and lodging
houses. Hardwar, as you know, is a
place of pilgrimage. Both displaced
and non-displaced persons come there
and bathe in the holy Ganges to pu-
rify their soul. These dharmasalas
form an essential part of the social
and spiritual life of Hardwar. Most
of them were, however, occupied by
the refugees. We did not want to and

" we could not ask them to leave these
Dharmasalas, unless we could provide
alternative accomodation for them.
Therefore, they have been living there.
We are now in a position to provide
alternative accommodation, because we
have built houses. We asked these
people to move. and some of them
have moved. Others who have been

. used to free electricity and free water
and no rent refused to move. Should
we allow them to live because they
are recalcitrant? Some day I would
like to have a clear verdict from the
Members of the House in regard to
what they want me to do in such
cases. If the intention is that those

. persons who are staying in these
places must continue to stay there,
then I say, wind up the Rehabilitation
Ministry. Do not ask me to build
any more houses, because everybody
is quite happy, according to you,
where he is living. What was done
in Hardwar should have been appre-
ciated, rather than criticised. I can
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understand it coming from my hon.
friend Shri Naud Lal. Perhaps he
thought that here is something which
can be used for discrediting the
Government. I do not say that every-
thing has been done. It is beyond the
capacity of any Rzhabilitation Minis-
ter, or of any Cabinef, or of any
Government, to provide everything
that a displaced person needs. Here
is a small plant. You uproot it; you
pull it out and re-plant it and trv to
fix it in another place containing
much tter soil. Even then the
plant suffers by the very process of
uprooting. Displaced persons have
similarly suffered by the process of-
uprooting and no amount of money,
no amount of effort, can compensale
them for the injury which they have
suffered.

All I can say is that I have been
honestly applying myself to my task
and I can give this assurance that the
day I find that I cannot usefully apply
myself, I would not any more incon-
venience any friends.

As 1 said, many points have becn
raised, I shall answer those points at
some later date perhaps when the
General Discussion of the Budget
takes place. I am glad that Lala
Achint Ram has decided not to press
his amendment. I commend my
motion to the acceptance of the House.

Mr. Chairman: The gquestion is:

“That the Bill to amend the dis-
placed Persons (Claims) Act, 1950,
be taken into consideration.”

The motion was adopted.

Mr. Chairman: There is an amend-
ment standing in the name of Lala
Achint Ram. I wunderstand he does
not want to move it. There is also an
amendment in the name of Shri
Hukam Singh.

Shri Hukam Singh: I am not mov-
ing, Sir. I had expected the hon.
Minister to say something about com-
pensation. He said he was coming ‘to
it but he did not say anything.

Shri A. P. Jaim: It is being proces-
sed even today. We are working on
it.

Clauses 1 to 3 were added to the Bill.
The Title and the Enacting Formula
were added to the Bill.

Shri A. P. Jain: I beg to move:
“That the Bill be passed.”

Mr. Chairman: Motion moved:

“That the Bill be passed.”
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arg T fag o g fadew
I wserd, W W g af g
R 9ga qST FY wAmEw A& €@
Sfe agg ¥ aag ag & qEr and
fags off safed 3@ @Y 4 9
FowT AEWF & AT & | FF AR
frafs g g A T F @
 fawq =1, gy fagifen Sl ¥ s
#1, o avg ¥ wrw dWr wifed
A1 EEIT AL g E | a8 AT g
aa € fr 55 Tratfae Swi &1 afegm
IFT GEAPNA AIETATE 1 TRl
fraifaa swi #1 afesw T #¢ gAR
forr iy wifrgl 7 arfeal o= Farer
§ | T X AWEGT FT TEET g,
FIAST F1 aFT § FF 3= F w1 A
A7 99 ¥ 9gF ©AW W0 Awed |
us feade awir fagr wa §, fgfafe-
2 feuide, AT 9@ 1 S S
T AT EIE | 99 FAT HIE 9] FT

frator g1 € a1 w8 feaede @1

frafor gfar & &Y a8 T@T T § %
19 G I F A i Ag  feaeHe
I @A war & g ag aw
=t wEl £, T F § N faie Far
g1 & Srzar ot fs 97 98 79 q®
g AT s A aten ( war basis)
9% 77 F7=( qAMgd 91 — 39 7 R W
w1, ST SHT AT Afa wAT Tifed
41 st fasifae =i ¥ 5w 1 &
wHAAgwatfr g | F
fod femzde &t < g «& 9
A forg 578 ¥ §Y 59 A 7§ F
T =rfed 47, 39 A a0 wfew oAy
arfed oY, S &7 wgy A w7
ff= 79 avg o S B TG AT TG
gam AT

gamafs wgT, gk fax awy
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T AT § aSr gl F9 g
Naf@ g fFaaaRwms
waTfas @t g faaifad W oW =
TR & I § 9w g T IA H AT
1 wfed A, afs gy aF R A, g7
IFT F AW qF § @Y 99 T F @
7 ufy Te<a Y & afe & wf<a
AR AT A A A T qga wwsT
FEO1 T GTHT IE FH TG FLAFAT
g SY 9P FIOW W §F el §
ag a1 9 FW0 =q1fEd |

#F 1 aT ¥ Fgar § 5o Av
At arg e 5 o F A aifeesrT
®T I ISE AW § 4 AR IEH
fafver s agr w2 f5 “ Pakistan
has come tostay” s amga, ¥ ft
sriate <t g 5 afesams a9 @,
TG, 99 & faors 741 7271 g
Sfew 7 ag Fean g 5 TR wrew fafwere
gTea 18 99T & fead Fwr mifwee
1 fFAq AR W @, ofeEE &
SR #1 AR @R Tifgd, AL TIERA
fafreex 1 a wawT T4, % 917 9%
T & {7 o § g fatfen 23
farz & gfea ww f5 aifeeam 1
IAE F IT A FE AT E, qT AR
qifee &1 fagEE SiEisw WE
ag WA A AG § | A #Y
3| ¥ T, WA N FL G FO
e F faafa § 5@ @ AR F
st # gq § TR AR AR
§ ot & g wnfed |

g7, 9 TT & T § T, ST
Y FY AZ ENT F FS AT OE W
T § ww I =1 fF g W fraffas
St v oo oW oww @ Wi



503 Displaced Persons (Claims) 23 MAY 1952

STET S+ FT ATAAE §, TR | TEAR
A ofFae 7 §, SRR & § F4
# & o orfw gt & @ 1 =
a AT oA wdeg ¥ ErarfelE
% T A § 9w axw fRatfed
am gfet ®@Y § @1 gl R
7% wieffa war € @9 S99 o
Fgr o fr @y 9w wE S Y
gag aiwar e Fafem T4 #T
A Wi oz T i g Ay
g, #7 @ o § e SN el € W@
ae W AERE Wi fEw W T
ak F & Wit wgEd § FFm. Jarfs
AR A€ wov] T N F o &
R 7w AW T 3, 5 g featfes
SN I ¥ A § IE 9% FT @
afed | WX g wE & aFar A
U I I E FHAT & {5 I SR
F1 foramT agi @ & SowT g e
Iifed

T T g 5w e sk
g & {7 | &t ITEY (property) §
uaT dquaw (valuation) oY
Tif@ R TfFw™ TER F AR
g F IwaT BT Aled Ty
T & A T AW § | gEfeR
@ G HY DI G Wi | SaTewer
TR, A A Mg § AR aga &
WTEAY %Y a8 W9 grar & 5 S g
T ( evacuee property) &ag
zaae (evaporate) g wr & AT
f a i &t @ £
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T g o wew gt g fe
Tff< & §S S HT gorEr o
T &, AP fe W T &, fF A
AT FAT | FF GNE FT AW ATGH
g%, & WeH FEt % w7 §, U A
WEW Y I9 | agl & S e
AET T AT R FUE AL #7727
FOT 1 T T FT 753 ¥ oo agt
¥ TESAM] T AIT AT TGE AT
FAAT AT GG E | AG A A A
W g, & A wwE

st @uf: 7€ T A F 4wl
¥ g1

mEaTwEw fag © A @
it i e gl o
T FgT FoAF A Amfa
w4 d | W & 3 @ aw # oA
g Fagar § 5 s@ag a7 WA
FT & FLEAT ATE Ul WAL T AT
A g 1 faRfaai «1 neg Tk 5w
THR AT TAgAT § I WA WY
FTAH AT A/ € |

I AL TF AE T wo WEHL H
frd aA FaR T 771 A% ITF
W AW T g gA AT A7 AT
IMIR Y IFF A FT A Sy
sfer 3 mr‘r’agaﬁ':rg‘f T
i Fa1 g aF 3R 39 F awaXt
N aE a= O iy @Hg F wEe
T T 4 W AN e 5 T T
I9 T A F A AZ WFW I
TEIN VR F T
# qg & T TAR 4G ™ it
% 9l ¥ 98 wE aq gW |
I WY I SPO F] qFE G F
;i oA qHT T | qF qw A
™A@ oF T ¥ F fE 9w g
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[ IwAREY fag)

= Ffafauet & fok aex a@w avmar
T WIE, TEOF ITH AT AT
g1 R T g T AT TR A
AT AR GEA FG 9 T far ;{war
A1 aqy FIE A AT 1 I I JWT A
9T WA 1 AW A4l & v
AT FW ow N FE g G gar )
ER F AR gAR HAEES &
¥ gHT afgd | & AT ANt q
g BN I AFEI § @ W E AR T
T AR AN g wAT AR
. AW ga € T oandy of SRt £ s
qFET ¥ gEmAT AT W §1 A #
gar g % fag o1 & wwfes s
FFIFIgeT WRE M FATF. | ey
F IR W FgW L 39 A

(Lawless) #/q7 g1 Jm@wm 1

FrRFE fRaifas m@=m Y gemr

Shri C. R. Narsimhan : On a point
of order, Sir, is akel parliamentary ?

qfemsmTam wwig ¢ I

S, q AW F oIRd ¥ A
wmEe fag ft ¥ @y gwer
s g v fas @ oy FEm
(Delhi Premises Eviction Act)
gl ) I fear T 9y |7 g
& UF qraT 4 av WY ? #r ag g 9w
F @ 99 A8 frar a7 oW wa
¥ AT 9T ST T Y gev fawr sy
1 5§ FH #1 31 a9 (Lawless)
R Fonl qrad wdl § |

Mr. Cheirman Ho may have
committed a mistake.

Y TRAOAY Fag : @ga aaw
a9 A | e o s oy A dar
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g 59 # wr2w & f5 A% I 9L
AN s ¥ Aw frmr wmr &
g 9g afwg v §T e, g
& e § 1 A 2 gEy T @ AT
sfaFre iy w1 w4 @ & fFoae
gfae & 7 sfaa § | # a8 FE0 e
g fr se gw fel wwe w1 W
gaies TEAT A @1 99 AT A A
grm foag o W AT | ¥ TR
F o wedr a€ § | onfET @1
%z gam @ gar | w97 wr§ aefr
SR & FEAT SeaT § FF 97 F1 q@a
g el AR T@ T@ AT A A DA
afgd | W T G T P SAATET
&< fear ST =fed o

stamt :  wEEs ar feea

galys "W foar s d1 R |t
gt 1 @ W g fF 93 v a
g g A | 1 oy vk wEA F
fra @) sEFE T T @
i forg Ogwe 7 T & Iamens
wgd, 9T F1 AR R0 £ o A
aw g g ff dm o 7 Fraifes Swit
F] ox qa1 & 7 1 5 fag s
§ fraffas SW F1 7T qF TG F@T
“fer g 98 TR I TE T @A F
aF a8 d | WHF AR ] I AT |
T T A BT € AEA F 3L AT AGY
fear AT A7 T XA AT AL ¥
X & =« W =fEd |
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(English translation of the above
speech)

Babu Ramnarayan Singh: Sir, this
is a very good Bill and enough discus-
sion has taken place on it. Though I
had no intention of taking part in the
discussion, certain points have arisen
which have necessitated my ‘taking
the floor. I am sure that my friend
the hon. Minister would admit that
the problem of displaced persons has
not been paid the attention 1t de-
served. This is an established fact
that we got our independence as a
result of the sacrifices of the displaced
persons. Our friends occupy the mi-
nisterial chairs because we sacrificed
the displaced persons.. Humanity
and gratitude demand that their prob-
lems should be given priority. Reha-
bilitation Ministry has been formed
to tackle these problems and the work
of the Ministry is increasing. We see
shat whenever a new post or a new
Department is created, it has a ten-
dency to continue for ever, even
though the purpose for which it is
created is achieved. This is not
proper and I am entirely against it.
What I would have liked is that these
problems should have been solved on
a ‘war basis’ by diverting all the ener-
gies of the Government and the
country towards their solution and the
whole task of rehabilitating displaced
persons should have been completed
within six months. The continuance
of the Ministry was not imperative.
The task should have been completed,
as I said earlier, by putting in all tke
energy we had. The work of the
Ministry is increasing and that is no¢
desirable.

Sir, as my hon. friend Shri Algu Ral
Shastri put it very aptly, we should
have rehabilitated the displaced per-
sons in the same places from where
they had been uprooted through love
as Gandhiji thought, if our Govern-
ment had the force of love or through
sheer force if it had been necessary,
We should admit that a Government
that cannot do this, has no right to
be called as such.

I want to say, as you yourself
remember, that whenever somebody
raises the question of Pakistan, our
Prime Minister says—“Pakistan has
come to stay”. I also wish tha*
Pakistan should stay and thrive. 1
do not oppose it. All I want to say is
that the people of Pakistan and our
Prime Minister should remember :hat
as long as a single displaced person in
any part of our country thinks that
he is unhappy because of Pakistan,
Pakistan will never enjoy stabhility,
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even if our Prime Minister and oihor
people in the world were to bless
Pakistan. This is not an ordinary
thing. Whatever is done by giving
pa.n to others, by bringing misfortune
on others, will be unsuccessful and
should be so.

Well, what is done is done. You
must be remembering that day before
yesterday a question was raised as to
where the claims of displaced persous
were being verified. Sir. I was under
the impression that the verification
was being done in Pakistan. That is
why I asked how it was being dcne.
Claims should be verified at the place
where the proverty is situated. The
property of the disolaced persons is ia
West Pakistan, Lahore or Karachi but
the claimg regarding that property are
verified in India, When I asked the
hon. Minister for Rehabilitation
whether the displaced persons or any
representative of the Government ot
India was present at the time of veri-
fication I was told that verification
was made not in Pakistan but here in
Delhi. The hon. Minister only might
be knowing as to how verification of
claims is being done, but I would re-
quest him, as our friend Shri Algu Rai
Shastri has rightly remarked, that the

. displaced persons should be settled in

places where they have come irom
If it is not vracticable, the alternative
is that they should be fully compen-
sated for the loss they have sustained.

Now the question is as 0 how and
wherefrom can the compensation be
paid. The property left behind by
displaced persons in Pakistan should
be evaluated and the sum should be
paid by Pukistan and her people. This
only is justice and we should try to
secure it. Sir, I have heard and many
others apprehend that the evacuece
property in India is slowly ‘evapora‘-
ing’. I have also come to know {hat
people who have migrated to Pakistan
are being invited to come back and
settle down in India. God alone
knows how far that is true: The
Muslims who would come back from -
Pakistan would help the Congress
Government. Muslims are being
called back and resettled here to help |,
this Government. I cannot say how
far this is true.

Shri Tyagi: Where did you learn it
from?

Babu Ramnarayan Simgh: I do not
remember the name of the person who
told me this, otherwise I would have
told you. I cannot-have any objection
in divulging his name. But that is
what I have come to know. Our
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friends want to maintain themselves
in power by such methods, by the help
-of foreigners.

Just now an hon. friend mentioned
the demolition of 70 houses. which
has grieved- me very much. Shri
Jain’s remarks in this connection have
consoled me to some extent. I can-
not understand why our Government
and its officers closed their eves when
these houses were under construction.
After all they knew that
houses were being built and
their construction could not have been
completed in a week or two, it must
have taken many months. Why were
the owners not prevented from cons-
tructing houses at that time? When
the houses were completed they were
demolished on the plea that municipal ~
water works was to be constructed at
that site. What would have been lost if
another site were chosen for waier
works? The skies would not have
fallen if those people would have been
allowed to live in those houses, nor
would it have harmed the work of ihe
Government. The Government and
our Cabinet should have some sense.
Those people were living in those hou-
ses for some years past and they were
not evicted. I have come to know
that even now people are being evic-
ted from their houses. I dare sav J
would not call that law a law, under
which they were evicted. That is a
“lawless law.” If a displaced person
is evicted...............

Shri C. R. Narasimhan (Krishnagiri):
On a point of order, Sir, is akal parlia-
mentary?

Pandit Thakur Das Bhargava: 1
would like to ask Babu Ramnarayan
Singh through you, Sir, whether he
was not a member of this House when
this law (Delhi Premises Eviction Act)
was passed? Was this Act not passed
in his presence? If somebody is evic-
ted on the basis of that law, it would
lnot :Je proper to label it as a “lawless
aw.

Mr. Chairman: He may have com-
mitted a mistake.

Babu Ramnarayan Singh: A very
good question, I should say.. You
know how a measure is voted upon
here. Whenever the Government brings
forward anything, it is passed. At
the time of voting nobody has the
right to ask whether that measure is
proper or not. What I want to savy is
that if we want to have any amend-
ment. it would go the way you would
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wish it to. This has been going on.
However, what is done is done. I
want to request my hon. friend Shri
Jain that he should take care lest such
things are repeated in future. We
should get an assurance to that effect.

Shri Tyagi: Assurance is there.

Babu Ramnarayan Singh: Thank
you for that. I have no objection to
the Bill and I welcome it. But I
would be very glad if the time limit
is fixed at six months. I want that this
problem should be solved at an early
date. No one should be without a job
and a house.

Sir, you may remember that Shri
Tandon remarked in a meeting of dis-
placed persons about three years back
that the Government who had not till
then resettled the displaced persons,
had no right to continue in office.
Two years have passed. If the prob-
lem is not solved within six monihs,.

the Government should relinquish
office.
Shri Meghnad Saha (Calcutta

North-West): rose—

Mr. Chairman: There is very limi-
ted scope in the third reading...

Shri Meghnad Saha: Sir, I am very
thankful to you for giving me this
opportunity......

An hon. Member:" He has not

given

Mr. Chairman: Order, order. The
hon. Member will kindly resume his
seat. I was telling the hon. Member
that the scope of discussion at the
time of third reading is very limited.

Shri Meghnad Saha: It will be a
very short speech, Sir.

Mr. Chairman: All right.

Shri Meghnad Saha: I am very
thankful to my hon. friend on my
left for his speech. It exactly re-
presents my ideas and my feelings.
I come from East Bengal where
millions of my own kith and kin
have been uprooted and deorived of
all  their belongings. They have
taken shelter in West Bengal and I
know in what plight they are living.
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Of course the Government of India
has spent crores of rupees and done
all in its power to give relief to these
people.- But 1 am compelled to say
that the measures, taken are absolute-
ly inadequate. When this matter of
‘the exodus started I had a talk with
the late Sardar Vallabhbhai Patgl
and I told him that if this problem is
to be tackled it has to be put on a
defence basis.

Mr. Chairmam: Order, order. The
hon. Member is new to the House. I
would only tell him that the scope of
this Bill is very limited. It relates
only to claims and not generally to
the difficulties that are suffered by
displaced vpersons. The hon. _Mem-
ber may take another opportunity 10
express his views in that regard.

Shri Meghnad Saha: May 1 go on,
Sir?

Mr. Chairman: Yes.

Shri Meghnad Saha: The great mis-
take was an administrative mistake.
This matter should have been dealt
‘with on the basis of emergency, and
if this was done for the same amount
of money which we have spent ryuch
more relief could have Dbeen given.
1 will give you one example. What
the displaced persons want is land

and there are two million acres of
cultivable waste in _West Bepgal.
“This is not my opinion. This is

from the GCovernment statistics and
1 suggested that all this land should
be acquired compulsorily by the
Government and distributed’ according
4o some system amongst the refugees.
This was not done. The usual pro-
cedure for land acauisition is being
resorted to and if the usual methods
of land acquisition are resorted to. I
know it -takes two to four yeare
before anvthing can be done and
then vou have to go to a lot of liti-
-gation. Most of the monev. I can
assure my hon. friend opnosite and
‘the Treasury Benches. has not gone
into the nockets of the refugees but
into the vockets of greedv zamindars.
oficers and others and. therefore.
this monev has not gone to the relief
of the refugees themselves.

‘Mr. Chairman: The question is:

“That the Bill be passed.”

‘The motion was adopted.
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INDIAN TARIFF (SECOND AMEND-
MENT) BILL

The Minister of Commerce and In-

. dustry (Shri T. E. Krishnamachari):
I beg to move:

“That the Bill further to
amend the Indian Tariff Act,1934
be taken into consideration.”

This amending Bill
number of items. I believe the
Commerce and Industry Ministry
have sent out to hon. Members notes
in regard to the contents of this Bill.
and I hope every hon. Member has
got a copy thereof. The one feature
of this Bill to which I would draw
the attention of hon. Members is,
with the exception of the zip faste-
ners, all other items mentioned in
this Bill enjoy protection now. The only
new item is zip fasteners, and that
is the only item which has not been
notified under the powers vested in
Government by section 3A of the
Indian Tariff Act, under which
protection can be given as soon as
the Tariff Commission or the Tariff -
Board submits a report.. All the
other items have been notified under
the powers vested, as I said by sec-
tion 3A. The duration of protection
of the various items varies. I would
again like to tell this House that in
regard to only two items, the Gov-
ernment have acted on their own
without any specific recommendation
by the Tariff Commission. The items
concerned are aluminium and  bi-
cycles. These two subjects are now
being considered by the Tariff Com-
mission and it is expected that re-
ports will be forthcoming before the
end of the vear. As the protection
was lapsing, Government had to take
action to continue protection on ihe
existing scale till the end of this
year, so that further action can be

taken on the recommendation of the
Tariff Commission.

I shall just say a few words in
regard to the other items. Sago flour.
starch and farina relate to the starch
industry. I suppose some hon. Mem-
bers are familiar with this subiect as
people who have been here

consists of a

before
must know all about it. This kind
of measure is a sort of an annual

which appears fime and again a
every session. Starch is an industry
which has been promised protection
by the British Indian Government in
1944. In 1948, the Tariff Board
recommended protection and it has
been enjoying protection since then.

Silk products, silk waste, silk yarn,
silk sewing thread and fabrics not
otherwise specified, which contain 90





